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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

S

'
1

"FRECE}DINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER

" 'THE PROVISIONS OF THE GOVERRMENT OF-INDIA ACT, 1015,
- {5 & 8 Geo, V, Ob. 61.) ‘

The Council met at the Covnail Oh#ﬁ;ber, Viceregal Lodge,: Shnli,_ an
X Thursday, the 11th September, 1919, - T

.o _ PrESENT:

V.
R
A

2
- Men
~ships and grave inconvenience caused by the scarcity of small coin. 'Well, - qur.
“mints at the present time are doing their best to make up -any. lee-way which-
still remains § recent complaints have been very sporadic and locel, and I - hope
‘we shall soon be ‘able to remove all causes for complaint on that score. .

S -mE INDIAN COI} AGE (AMENDMENT) BILL.

B

Escellency Banon CHELMSFORD, PiC. G.M.5.1, GMLE, 0.CMLG., G.CBE. .
s Yi&"mjjf and Governor G%‘ﬁb{gl. presiding, and 52 Members, of whom 44
« 1! ielé. Additional Members. ;

"
]

The Hon'ble Mr. H; F. Howard:—My Lord, T begto move M ux

g f"'forr]gav_e to introduce a Bill further-to amend the Indian  Coinage Aect, 1906, . -
.+ The :object of ‘this Bill is” sucainctly  stated in the Statement of Objects and :

Reasons, and I need only add & very few words. The object of the measure s

“to use nickel to a larger extent for our subsidiary coinage and thereby. to, ‘con- -
*serve the available supplies of silver for our rupee coinage, and also, for the
_{uture, consequently to reduce our demands on the siiver market.  'We moved

ol

N

some distance in this direction during the course of the war, when we introduced = |

- the two-anna nickel coin ; this, in spite of some rather gloomy - anticipations of

our friendly critics at the time, has proved very popular.” We thought of

‘going. further in this direction by coining four and ecight-anna nigkel - pieces -
-even -earlier than we have done, but we were unable to do so for two reasons, °

firstly, our mints were verv much pre-occupied with our rupee coinage

and, secondly, nickel, like silver, was unobtainable in any substential quanti-

ties. 'We are now in amuch better position in both these respects. Our

critical ' rupee position has been very greatly ameliorated, and. we have sepured ,

}j_e_ﬂ]arge ‘amount of nickel. We haye had numerous complaints, as evegy
mbCr of this Council knows, during the last eighteen months as to the hard--

373LD . ' ( 8 ) 1a
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60 THE INDIAN COINAGE (AMENDMENT) BILL; THE CANTON-
MENTS (AMENDMENT) BILL. '

(Mr. H. F. Howard ; My. IV. I Crum; (11 Seprenper, 1919.]
His Excellency the Commander-in-~
Chief.]

“ The coins which this Bill will enable us to issuc are not.quito ready for’
immediate production, but ¥ may explain_that the intention is that the four-
anna coin should have o waved edge similar to the present one-auna coin, so that

“they will e easily distinguished. from” other subsidiary coins; it will be .

distinguished from the present one-anna coiu by reason of -its. larger size. 1t
is proposed that the eight-anna coin should be round ; it will be clearly differen-
itiated in sizc from the rupee, and as it will be of the same vadue as the present
silver eight-anna picce, no difficulty will arisc on account of its similarity
with that coin. 'We propose that these coins should be legal tenderfup to one
rupee ; the present legal tender value of our silver half rapee and four annas
“will bo unchanged.”

The Hon’ble Mr. W. E. Crum :—“My Lord, I have great pleasuro
i, supporting-this Bill. ‘When the Bengal Chamber: of Commerce’ sub-
mi their memorapdum on currency to the Comumittee when T wasin
London, they regarded it as one of the most important features of the future
cwrency of India to make the position, as far as possible, independent of silver,
and that coinage of nickel and subsidiary metals should be increased as largely
as possible. Speaking from memory I think that the absorption of small coins
during the war has been something like an increase “from 30 to 270 lakhs of
rupees, showing that-the Jridian public are very anvious to have small coin;”
and, in view of the fact that there is a very large incrcase in the circulation
of one-rupee notes, it is specially important thsl an increase should also be

-made in the small nickel coinago of the country.”

T}.\e'mo'tion was put and agreed to.

a6ax. ©, 'The Hon'hle Mz, H. ¥, Howsrd :— My.Lord I now introduce

UTaAx

Seco:nd

thie BiIl and move that the “Bill, " together with the Statement of Objects and
Reasons relaling thereto, be published in the Guzette of ¥iidid in Bnylish.”
The motion was put and agreed to. '

THE CANTONMENTS (ANENDMENT) BILL.
"His Exeellency the Commander-in-Chief :—* My Lotd, T beg

to move for leave to introduce a Bill further to amend the Cantenments Act,
1910 The purpose of the Eill is clearly sct forth in the Statement of Objects

- and Reasons.

«The Bill embodies two proposals. They are quite unconnected with each
other and are only dealt with concurrentls for convenience of legislation,
‘becatise they rclate to the same Act.

“ The first part of the Bill arose out of a proposal by the Urited Provinces
Government to inpose license fees on-job porters in the Chakrata cantonment.
On an examination of the Cantonments- Act, it became evident that insufficient
powers existed for the imposition of fees for the grant of licenses to persons
carrying on trades and occupations in cantonments. 1t is accordingly proposed
to make specific provision'in the Act, empowering the Governor General in
Council to make rules which will provide for -the grant of licenses to such
persons, and for the levy of fees when licenses arc so granted. The ’;@gond
portion of the Bill relates to the suppression of prostitution and procaring
cantonments. This, it is needless to say, is a very necessaty measure in the
interests of the Lealth of the troops.  The existing provisions to this cad in the

[



. PHE CANTONMENTS (AMENDMENT) BILL; THE CINEMA1O- 01
GRAVI (AMENDMENT) BILL, - | .

[11tn SepyeysER, 1919.] [ His Erccllency the Commander-in-Chicf ; °
- ‘ : Sir Williain Vincent. )

Cantonments Act have been found ' in ractice to be inadequate. Certain
powers exist under the Defence of India Rules, 1915, “I'hese, however, are of a
temporary nature and moreo¥er, as explained in the Statement "of Objects and
Redsons, have not been found to be fully effective. In order to sceuro the
vbject in view, it is necordingly considered neecssary to amend the Cantomnents
. Act a8 now proposed.” "
The riotion ¥as put aud agreed to, .
ﬁiﬁfﬁﬁxéﬁliémy the{Commander-in-Chief :— My Lorg, I now
introduce the Bill, and mové that the Bill, together with the Statement of
Objécts and Reasons relating thereto, Ue' publishied il the Gazette of India in -
“English.” ' '
. " Thie motion was put and agreed to.. : ,

| THE CINEMATOGRAPH (AMENDMENT) BILL.

! i . .. L e - A

- The Hon'ble Sir William' Vinceat :—* My Lord, I move for I1-1¢.sx.
leava to introduce & Bill to amend the Cinematograph Act, 1918. The prineipal
Act was passed recently and will be within the memory of many Members. of
this Council. We defcrred bringing the Act into operation jn erder to give
“facilities to-the public to mect the new requitements of the law.

«0ji pxamining the Act:oursclves, however, we found that certzin modi-
fications weré desirable in order to preveht general inconvenience. I think if I
exjilain thé clauses of the Bill very briefly to the Council, they will realise the
povition. better than if I explained it in-any other way. - C .

% Olsuge 2 of-the Bill provides for £Ho introduction of the Act picce-meal.

The proséut section allows of the introduction a5 a whole in any ‘part of India.
"The effect of that is, that if the Act ' was brought into force, whilp films werd
being examined and until they were certified by an examining authority, there
would have been a considerable period during which al} exhibitions of cinemato*
graphs Wwould have been stopped ; great inconvénicneo to husiness sand to the
publi¢ would have resulted. . We now proposs to bring in a Bill - piece-meal §
- first of all to take steps to get the films examined, and then to apply the: provi-
sions which-apply to exhibiting filns. ' _
.« Clause 4 is a decentralising provision. In the Act as it stood it was pro-
posed that the Governor General in Council should have power to comstitute
certain authorities for the examination of films. Om referenee to Loeat Govern-
wents, it was found that it would be far more convepient if certain Local Govern-
ments were given' this power, and the Bill has been ‘amended accordingly, The

- .opportunity has been taken to_givo statutory cffect’ to tho undertaking whicli.-
-1 gave when the Bill was passed, that if the examining ‘authority, is ®” Noard
~of two o'r;moré petsons, then not more than half of that Board shall be officials.
“'The remainingsub-clauses of this Bill are, T think, f‘cn}ly consequential ;

at any rate, it is not necessary for me to detain the Ceuncil at present further
in respect of them, If any Hon’ble Member wishes to discuss any point jn the
Bill with me, I shall b very pleased to give him further information.”

" Thé motfon was put and agreed to. _ |
The Hon'ble Sir William Vincent : My Lord, I beg to-iytro~

duce the Bill, and to move that the Bill, togither with the Statement of Olyjects
and Reasons relating thereto, be published in the Gazette of India in-‘English.”,

The motion was put and agreed to, .

v
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92 THE INDIAN COMPANIES RESTRICTION-REPEALING BILL.
[2fr. H. F. Howard ] [11te BerrEamkr, 1919.]

THE INDIAN COMPANIES RESTRICTION REPEAL-
ING BILL. )

The Hon'ble Mr. H. ¥. Howard :—“ My Lord, I beg to nove
for leave to introduce & Bill to remove the pestrictions imposed on the ‘with-
drawal of cepital from the money markets by Companies. It is very desirable -
to withdraw all the measures of control which were. necessitated during:
tho war as early as possible. My own feeling is that in each case the
onus is on Government to estallish that justification remains for retaining '
control. . Unfortunately in mauny cases it is more diflicult to demobjlise
control than it was in the first place to imposc it. But,.in the present instance,
fortunately that difficulty docs not exist, and though the existing Aot would
liave died in the natural coursein a few months’ time, we have thought - it
desirable to take this epportunity to kill it at once. I think T may say that -
since the armistice we huve been granting Jicenses freoly, possibly too freely.
The actual amount of the now capital for which licenses were issned by
Government up to'the end of December last was 29 croves ; since then licenses

. have heen issued for the flotation of capital amounting to 76.crores. Butthough
wo havo disposcd of these as expeditiously as possible, we recognise that soine
delay and inconvenience must necessarily be entailed to Companies which have
to propare applications for us, and that they are put to a good deal of trouble
in that connection. '

“ But while I think that this Act can suitably be repealed now, there is -
one ward of warning I'should like to utter. These huge figures I have men-
tioned show that a great deal of capital is at present forthcowming,’ but they - do-
not show at all whether that capital is at present being devoted to suitable.
objeets or the reverse. We have pof exercised gpy scrutiny ingrecent months as .
to tho inherent soundness ‘of these Companies.' éenemlly speaking, we have-
morely considered whether there were strong grounds for interfering with them.

. or not, and we have not interfered with them except in the -case .of obviously
‘kiteflying” Companies. For example, there was an Aviation Company
with a capital of 2 Jakhs.

«8ir Jamsctjee: Jejeebhoy at the last half-yearly meeting of the Bank of.-
Bombay made some remarks which scem very relevant in this connection. e -
said: ‘It seems necessary to caution the investing publio agrinst rushing -
into every new venture that is put on the inavket without knowing some-

_thing about it. Company promoting, divested of its spepulative nature,
deserves to be encopraged, but there is a danger that the Pre.ﬂcnt movement will
be overdone and that it will lead to tyouble in tho futwre.! The only criticisni -
that I have to make with pegayd to Sir Jamsetjee Jojeebhay's remarks is that’
they “appear to me, if possible, tp havo understated the dagger. It is very
important that investors should not enpourage flat-catching promoters by help- ",

ing them to unload more of less worthless shares on the public. I am nat so
much concerned with the fate of the individual invesfors jn such Companies,
who may be left to ¢hold the baby,’ as with the effect that the collapse of .
Compar.jes of the kind may have on the investing public as a whole and the -
possinle danger that investments in sound pnterprises will thereby be dis-
couraged. © - ‘ o ’ :

] may say that I have heard that a good many Companies have been in
the habit' of placing in the forefront of their advertisements the fact that the.
Goverzméns of India have issued licenses to them under the Act.  From what
I have said it will-bo seen that that in itself is no testimony to their soundness,
and an intedding investor wonld do well.to scratinise the sounduess of &
pew Company, ;n ‘which he thinks of invesling, on jts merits.” ‘



THE INDIAN COMPANIES RESTRICTION REPEALING BILL. 98

[1lts Serresner, ‘1919.] [(Mr. W. E. Crum; My, . F. Howard ;
8ir Dinshaw Wacha]

The Hon’ble Mr. W. E. Crum :~—* My Lord, this Act whs started 1119 ax.
at a time when it was absolutely necessary to get in as much money as possible
for.national purposes: It has outgrown its usefulness and, 1 think, it is unneces-
sary that it should any longer be continued. . It naturally imposed cortain res-
trictions on Companies which are in themselves in every way admirable, -ahd
considerable delay has ooeurred, not lately but earlier in gelting leave to’ flont
Companies, Latterly, as Mr. Howard remarked, the use of this Act has
assumed rather a scrious aspect and in the case of several Companies, the faot
that Governinent have allowed the flotation.of the Company, as. Mr. Howard
says, has been used really as an advertisement. Thefe is no question uhout it
that thero- is & serious danger of the public being misled into believing that the
Government have carefully scrutinised the Company and approved of its
flotation before it has actually granted leave for the flotation. I theroughly
endorse what Mr. Howard said regarding the speculation that is going on ab
present over Companies floated in India. There has beeii 4 tremendous Lootn
of industrial progress. 1 think Mr. Howard said that the majority of the Com-
panies were unsound or words to that effect............. .. ‘

.. The Hon'ble Mr. H. F. Howard :— I did not wish to convey
thiat impression. ”

‘The Hon'ble Mr. W. E. Crum :—* I think the majority of the
Companies are thoroughly sound. But I doubt whether there is & single one
of these Companies whose shares have gone to an enormons premium which is
really worth the premium. ' ' .

“We have a large number of Companies being floated with very large sums
as capital, some of them excellent Companies no doubt in themselves, but in
which the rise in the price of sharcs cannot be justified, and T would like t¢
add'my,ognion to what the Hon’ble Mr. Howard has already said as regards
warmning the public against paying thesc excessive premia for shares of any
kind whether they are sound or unsound.” - C '

The Hon'ble Sir Dinshaw Wacha :—“ My Lord, I entirely agree ;1.5 , .
with what has fallen from .theHon’ble Mr. Crum, and coming as I do from
Bombay, wherc there is going on the greatest promotion of Companies and
speculation in their shares, too, is very rife, I think a little warning of a deter-
mipate kind from Government would be very good. A large number of .
industrial concerns have been floated in Bombay, and ae Mr. Crum has rightly -
gaid—of courss he has not referred to Bombay—premium on the shares of these
new Companics goes up in no time, aye even before a single brick foundation-
stune of tge concern is laid. Or even before the first call of Rs. 5 or Rs. 10 is
made, the premium goés up to Rs. 20, Ru. 30, Rs. 40 and Rs. 100.° This is
really a very unsound state of affairs, and I'bélieve that it is more the fault of
‘the investors themselves and ‘of nobody else. The Company promoters as a
body of course are benefited. - They put as much money as they can into their
pockets. Thcy under-write the shares of the particular Companies, and of
course employ brokers who go and rig the market, after allotting all the shares
for themselves and their friends. The promobérs thereafter begin to sell their
shares to the public at a premium. Everybody tries to grab at a few hundred
shares of this or that Company. Meanwhile what happens is this, that while
speculation is being fed by these Company promoters, premium  goes very high,
and they seize the opportunity to unload their shares at a profit and fill-their
own pockets. Now it is not the first time that such a thing has happened in
Bom{my. I am a very old man, and I remenber very well as a young boy of
90 the feverish speculation that took place in- Bombay in 1864-65 during-the
last two vears of the American Civil War, .-when somothing like'50 Financial.
Associations and about 20 Banks or so were established, thanks to tho 50 crores
of silver and gold thrown in the lap of the cotton merchants as their colossal

273LD 15 -



94 THEINDIAN COMPANIES RESTRICTION REPEALING BILL;
THE INDIAN MERCHANT SHIPPING LAW AMENDMENT
BI1LL. '

"[Sir Dinshaw Wacha; Mr. H. F. Howard ; (11t Skereamre, 1919.)
Sir George Burnes.)

profits. I wrote specially some ten years ago a book on the mania of share
speculation which is considered a standard hook, because it is the only historical
work that has ever boen publishied; I speecially related there all about the history
of the causes which brought the old Bank of Bombay to grief and ruin. Of
vouyse, at that time thc movement wasled by a bold man like Yremchand
Roychand, who was the Albert Grant of thore days. To-day thero are
several people like Premchaud who fan nost wildly the speculative flame.
But I do believe, my Lord, that it would be a very wise thing were the
Government to consider -whether the Companics Act should not still be
smended in a further way s0 as to restrict this kind of speculation by Company

promoters. Of course, it is more a matter for those packs of geese who are called

investors. The promoters’ vocation would be easily gone yere the geese not so

-foolish. and credulous.” The whole situation is this. The investing pgople arve

11-27 A,

ignorant, credulous and very greedy of pocketting money. Some of them think
that they can take a hundred rupees in the morning in their pocket and bring
Rs. 200 in the evening. Thousands of people were ruine({)rftcr the collapse
of the mania of 1864-65. Inmense properties and estates wént to rack and ruin.
their owners.never recovered. That was the aftermath. 1 ‘gave a warning
the other day to an audience where I presided that they had bettor be carcful
becanse the crash was sure to come and then they would feel the pinch. But
whatever may be done, I think somo sort of check should be devised by*the
Government so that this kind of speculation may be greatly abated, particularly
restricting those astute promoters of Companies who are of eourss the greatest
gainers in speculation of this kind and thereforc the worst sinners. I am very
glad that the Hon’ble Mr. Howard has referred to this to-day in his opening
remnarks. As far as the speculation of withdrawal or remobilisation of capital
is concerned it has my egrt{v;a approval. The industrial regeneration of the
country on & sound industrial basis is infinitely better than this sort of mere
promotion of Comapanies for purposes of speculation. Industrial concerns on
sound lines arc to be welcomed, but the speculative mushroom concerns must he
wholly deprecated.” . '

The motion was put and agreed to.

Y

The -Hon'ble Mr. H. F. Howard:—“ My lLord, I now intro-
duce the Bill, and move that the Bill, together with the Statemnent of
Objects and Reasons relating thereto, be publis%ed in the Gazette of India ia
English.” ,

The motion was put and agreed to.

THE INDIAN MERCHANT SHIPPING LAW AMEND-
‘ MENT BILL.

The Hon’ble Sir George Barnes:—“ My Lord, I beg to move for
leave to infroduce:a Bill to amend the Indian Merchant Bhipping "Acts, 1859
and 1888, It’s.difficult to add anything to the clear statement .as to the

.effect of .the Bill which is set out in the Statement of Objects and Reasons.
The measure is & very simple one, and, I think, all Hon'ble Members wijll
.agxw,:'enti;elg uncontroversial. Scction 114 of the Indian Merchant Shipping

Act; 1859, and. section 5 of the Indian Merchant Bhipping Act, 1853, both
exclude from the operation of the Act ships belonging te, or in the sercive of,



‘ &
THE INDIAN- MERCHAXNT . 8HIPPING' LAW "AMENDMENT ‘05
BILL ; THE INDIAN TARIFF (AMENDMENT) BILL.

[1rH SEPTEMBRL, 1019.] [Sir George Barnes.]

His Majesty or the Government of Indis, or belonging to any foreign Yrince.
or State. It is not very clear how the words in the service of ’ came to
be.inserted, especially as they are absent from the corresponding provisions of
the English law ; but the effect is that the exemption covers vessels which
bave been temporarily hired for transport or other purposes, as well as ships
owned by Government. In practice this exemption has been found to be very
inconvenient, in so far as it precludes investigations being made into shipping
easualties occurring in connection with hired transports, and also precludes
suitable dis¢iplinary measures being taken against officers and crews of such
vessels who'may have been in fault. The object of the Bill is to confine the
exemption strictly to shipping belonging to His Majesty or to the Government
of India. ' ‘ :

“1t may perhaps be well to give:Hon'ble Members an éxumple of the
inconvenience which has arisen, and which the Bill is intended to remedy:
Accidents have from time o time oceurred in the docks at Bombay and elsewhere
in India to merchant vessels temporarily hired as transports. One, for example,
while proceeding to her berth in the Alexandra docks to embark troops, owing
to the engtnes of the ship being put full speed ahead instead of full .epeed
astern, collided with the dock wall and, damaged her hull. It is obviously
desirable that a casualty of this kind should be inquired into in the ordinary way

_under the ‘Indian Merchant Shipping Acts, and the certificate of any of the
ship’s oflicers who might be found to be in fault ought obviously to be dealt
with.”” ‘But, as the law now stands, no inquiry can be held. The whole effect
of the Bill i to leave out the words “in the service of * which now stand

‘g})@'r't ‘of the' two sections referred to above. My lord, I beg to move that

¢ave fiay be given to introduce the Bill.”

The i'llf)'t.i‘on was put and agteed to.
The Hon'ble Sir George Barnes:— My Lord, I beg to introduce -

(K2

1hé'Bill, 2nd to movc that the Bill, together with the Btatement of Objects and

Reisons relating thereto, be published in the Gazette of India in English. ”
“The motion was put and agreed to.

' s —

THE INDIAN TARIFF (AMENDMENT) BILL.

~ 'The. Hon'ble Sir George Barnes:—*“ My Lord, I beg to move 1191 4.
for leave to introduce a Bill further to amend the Indian Tariff Act, 1894.
The cffect of this Bill can be stated in a very fow words. It is to irmposo
an export duty of 15 per cent on hides and skins with a rcbate of 10 per cent on -
hidés axid ‘skins exported to other parts of the Bmpire, and there tanned. lts
‘ohjéct i8 to ensure that our hides and skins shall bo converted into fully tunned
Jeather or:articles of leather so far as possible in India, and failing this in other
parts of the Empire, instcad of being exported in a Fa_\\" state, for manufacture
“in-foreign comntries. Lo o :

“Ineed not take up the time of Hon’ble Members with any detailed
acconnt of the history of the hide and skin trade in India. 1t is common
knowledge to all Hon'ble Mcmbers that before the war the hide trado was
monopolised:by the Germans, and at that time the tanning trade in India was
comparatively very small. Great changes were brought about by the war.
Tinmense guantities of leather were required for war purposes,—for soldiers’
hoots, for saddlery, and for equipment of various kinds, and sufficient” tanncries
for converting the hides into leather were not available outside Germany.
The result was that tannerics for this purpose sprang inlo existence in’India
" under the guidavce and with the friendly assistance of the Indian Munitions



11"' [8 0

[
X

98 THE INDIAN TARIFF (AMENDMENT) BILL.
[Sir George Barncs ; Mr. W. E. Crum.] [11ru SErrEMBER, 1910.]

Board, In this way India renderod an immense service to Great Britain and
her Allies in the war, and incidentally greatly benefited hersclf. While the
tanning of hides in India was fostercd and stimulated by war requirements,
the tanning of skins was injured, for it was found necessary to divert the coergies
of the skin tanucrs to the tanning of hides for military requirements. In fact

during part of the war it was unfortunately necessary to prohibit absolutely the
tanning of skins. ‘

“Tho present position is that we have inIndia at the present time some
hundreds of tanncries for the tanning of hides, a large nwnber of which have
come into existence in order to satisfy military requirements during the war. We
have in fact the foundations of a flourishing tanning industry, but there is reason
to fear that it may tend to dwindle and disappear with the diminution of
military requircments, if some other support is not given. We want to keep
this industry alive, and we believe that in this case protection in the shape of
& 15 per cent export duty is justifiable and ought to be effective. 1t is clearly
just also that the same measure of protection should be extended to the tanuers
of skins whose business, as I have already stated, was injured by the neces-

“sities of the war,

“Though Indian tanneries have enormously increased in number during
the past three years, they can only deal with a comparatively small proportion
of the raw hides and skins which India produces, and it is to the advantage
of India and the security of the Empire generally that'Lhis large surplus should,
so far as possible, be tanned within the Empire, and with this end in view the
Bill proposes a 10 per cent rebate in respect of hides wnd skins exported to any
place within the Empire. I should add that it is proposed to limit by notiti-
cation the benefit of this rebate to hides and skins actually tanned within the
Empire; and Indian hides and skins re-exported from an Empire port for the
purpose of being tanned abroad will not be entitled to any rebate.

“T need not tell you, my Lord, that the effect of the Bill on the pro-
ducers of raw hides and skins has been most carefully examined by our expert
advisers, We have no desire to benefit Indian tanners at the expense of Indian
cattleowners or dealers in hides and skins. We are advised that the world
‘demand for Indian hides and skins is so great that there is no risk of any
injury being done. We bave no cause to be afraid of the competition of the
raw hides,and skins from other countries in the world’s leather market. India
has almost & monopoly in respect of skins; and produces such a very large
proportion of the lighter type of hides, which are by far the most suitable for

certain purposes, that the world will never be able to do without Indian hides
in one form or anothor.

“In conclusion, the Bill is an effort to koep the tanning industry on its feet.
The next few ycars will be years of difliculty and danger owing to the changed
conditions and reduced demands for the Army, but when theso ycars are past,
I believe that the future holds out the promise of great possibilities for the
tanning industry in India. We have the hides, the skins and practically all
the .tanning materials ready to our hands and an almost unlimited world
demand for leather. It is onc of the most promising Indian industries, and we
hope that the beginning which has been so well made has a bright and success-
ful future before it. 1 beg to wove for leave to introduce the Bill.”

The Hon'ble Mr. W. E. Crum :—“My Lord, on behalf of the
Bengal Chamber of Commerce I have much pleasure in supporting this Bill. A¢
long ago as 1917, when a Conference of the Chambers was held in Delhi, this
Conference recommended that any industries which can be regarded as ! key °’
industries should he supported. Again, in April of this year, the Madras Cham-
ber. of Gommerce, I understand, wrote-a letter to the Government of India pro-
posing a duty on the export of raw hides and skins, and this was backed by a
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“Jetter on the 9th of May from the Bouthern Tndia Skin and Hides Merchants
Association, ari association entirely of Indian tanners, further supporfing the
sproposal. I understand also that the Bombay and Upper India Chanbers gup-
“ported the proposal. - ‘ o

. .%.Now, my Lord, I would like to. quote two authoritics ou'this question,
becanse it is a matter of introducing into India what is really.a new principle.
A great supporter of free trade, Mills, writes to the following effect. : It is his
‘opinion that * it is legitimate on principles of political economy to protect an
infant industry in the hope of naturalising a foreign industry, provided that in
itself- it is suited to the circumstances of the country.’ He says that ¢ It cannot
b6 expected that individuals should, at their own risk, bear the burden of carry-
ing ‘out new manufaciures until educated up to the level of those with whom
the processes are traditional. The duty, however, should be imposed subject to
'the-conditions that circuinstances in_the protecting country are really favour-

able to the indusfry, g’x}d therefore that it can be withdrawn when it has achicv-

€ its object.

*"" «Now, the How'ble Member has told Merhbers of this Council that this
country is as favourably situated as any other for the process of tanning. That
ip evident from the fact that it has been an iudigenous industry in India fora

ﬁeat many years, and that there are: in various parts: of India, especially.in

adres and Bombay, a very large number of small ‘tanneries, small Indian
_tanneries, which in certain classes of leather have been able, so far, to compete
avith the rest of tho world. The supply of hides and skins in Indja’is practically
amlimited, and as regards goat skins and sheep skins, goat skins especially, she
may be.said to control the markets of the world. The supply of tanning barks
18 also practically. unlimited, and new tanning barks are being found every day.

© "¢ Further, India is just as rich as any other country in the necessary mate-
‘tials for chemical tanning, that is to say, in the chrome metals which can easily
be converted into the salls required for the latest processes of tanning. Now,
:my Tiord, I should like just in that respect to go into fignres very shortly. ‘In
‘the quirquennial average for the years 1894-99 India exported 200,000 tanned
'skins and 92,000 raw.skins . .. . .
- 'The Hon'ble Sir George Barnes :—* Those were bales, I think,
. not individual skins or hides.” ' ' _ R
" The Hon'ble Mr. W, E. Crum :—* Hundredweights I should have
‘$aid. In 1909-1914 the number of tanned skins had gone down from 200,000
to 137,000 hundredweights and the number of raw skins had increased.from
92,000 to 548,000 hundredweights. I -think the rcason for this is . fairly
obvious, About this time America took up with great keenness the tanning
of raw gkins, and she imposed an import- duty of 10 per cent on half-tanned
leather and 20 per cent on fully tanned leathcer, and she continued that import:
duty until the year 1914 by which time her industry had become so.strong that
she was practically unassailable. I think, therefore, my ‘Lord, that we have
_got a very good.case for putting on a duty here from that point of view alone,
and I cortainly would not propose that the duty should be kept on” any longer
than is necessary to fairly launch the industry. ‘ '

. % Now, my Lord, my other authority is the Prime Minister. Ho described
the other day a key industry in the following words: ‘A product essential for
‘war or for the maintenance of the country during a war. Industry so nvglected
" before the war that there was an inadequate supply of product. Industry about
which the Governmnent found it necessary to take special steps during the war.
“Industry- which, if special ‘Government support were withdrawn, could not
maintain itself at the level of production essential to national life.’ My Lord,
‘I think the tanning of hides and skins within the Empire, as 8ir George Baines
has already told us, comes within the meaning of all those four descriptions. .

278LD 16
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“T have only just had time to glance through the Bill and, as far as that -
is concerncd, it is a very simple Bill, and it secins to me that it should work
luite satisfaotorily. But there are two points which I would like to bring to
the Hon'ble Member's notice. We cannot increase the tanning. industry. of
India unless, somehow or other, we get tanners, and, at the preseni moment,
* it is almost impossible to get tanners from England. When I say tanuers,
I refer to the. really expert tanner in the finished article. There are any
number of tanners who can tan up to a certain point and tan very well, but
they only tan what is known as crust leather which afterwards has to be
curried and finished by certain processes in order to make it of actual use to
the leather manufacturer, and, as far as I can see, the only possible way in
which we can really make sure that the tanning industry in Iddia will be a
success, is by educating as large a nuraber of Indians as possible in modern
tanning. :

“Now, my Lord, we have got & precedent for the suggestion which I am
going to make in the Tea Céss. The Tea Cess is largely used for the advertising
of Indian tea and generally for improvements in the production of Indian tea.
For instance, you.hive got a chemical staff, a large staff of experts, who do
nothing but consider improvements in the fertilising of tea and in the kind of tea
which should be sown. I should like to suggest, my Lord, that" & partof this
duty, which it is proposed to impose, should bo sct aside for one or two schools
of tannery in Indis, and they would have to be fairly large, that is to say, they
would bave to be big enough to produce practical tanners. It is no use sending
out a man who has Jéarnt the theoretical side of tanning only ; he has got to do
considerably more than that ; he has got to learn the practical and commercial
side a8 well, and these schools would have to be Lig enough for teaching that.
If we had ope ortwo -of+ these: schools -of tannery located in different parts of
India, and if we got .oyt for those schools of tannery a really first-class staff,
which staff would have to be imported from England, I am quite sure that
within a vgr{ few. years we should have in India, Indians trained,if they were
not absglutely expert tanucrs, al; any rate to the stage of being really good fore- -

.men in the tanneries. '

“ Then there is another point, my Lord, also whicl I should like to touch
on, and that is as :?ards another use to which this duty might be put. I think’
it i8 only right to sdy that the exporters of raw hides and skins very strongly
oppose this Bill, and they oppose it on the grounds chiefly as to the effect that
it will have on the Indian producer, that is to say, on the scller of the actual
raw hide. . Their opinion is that it will mean a reduction in the prices which
he receives, and they actually. go so far as. to: say that the export
of raw- hides will - be stopped because of the increase in the duty.
‘Well, Sir George has told us’ that he does not believe that and that
his expert tanner has given Lis opinion against ;that, and I do not
think there is -anything in that point. There may be something, probably
there is something, in the- point: that at first the actnal producer of the hide
will receive less than he got before. | Now there is. room . for ‘very very great
improvement in ‘the class of hide which is exported from this country, and it is
a matter of teaching the village people in the case of the slaughtered animals
to properly flay their hides, and in the case of dead animals to properly preserve
them. I am quito satisfied that if part of this import duty was used in gro-
‘paganda work for the teaching of the producer of the raw article to improve this
articlo that he would very soon get back more than any loss in prices, that he
might suffer from the export duty being im . ' The tanneries already
cestablished - and to be established in future in India aro interesting, in,that they
have been started largely by both - Eurog‘eans and Indians. In Madras,the’
indigenous tanucries are all Indian. The same is the caso'in Bombay. In
Cawnpore there are both, -In Calcutta, one tannery has been started, purely. by
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Europeans, .6, by Messrs. Bird and Co. Bir Nilratan Sirear started a tannery
somo years ago which is likely to be exccedingly successful. My own firm
started a tannery in conjunction with a large Muhammadan firm in Bombay.
We equally own the shares. And there is one other European tannery
started ; whilea tanner from Madras, Mr. Chari, probably the best Indian tanner
in India, has also started one large chrome tannery in Caleutta and proposes to
start another. I .think it is, therefore, evident that it is a trade in which Buro-

ns and Indians can combine and work together, and in whick the individual
mwledge of cach will be of great assistance, and for these reasons, my ILord,
I have much pleasure in supporting the Bill.”

The Hon’ble Mr. N. F. Paton :—“ My Loxd, on behalf of the
Bombay Chamber of Commerce I desire to support this Bill. It isa most
welcome departure and if accepted, as I have no doubt it will be, it will prove
& landmark in the economic hustory of India. I look upon it as the first fruits
of the labours of the Iudustries Commission ; the first instalnient of the support
and encouragement which I hope and believe Government will extend in future
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to.the indigenous industries of the country. I trust it is the forerunner of -

many measures having for their object the industrial regeneration of
India.”. '

The Hon’ble Mir Asad Al, Khan Bahadur :—“ My Lovd,
I desite not orily to support the Bill, but congratulate the Hon'ble Member for
Commierce and Industry for introducing this measure at an opportune
toment, a new and welcome departure in the administration of tariff.”
. ERR -0 .

- 'The Hon'ble Sir Dinshaw Wacha :— My Lord, I am a con-
vinted ‘free-trader, and in that respect-I think I differ from the majority of
my own countrymen who are all rank protectionists. I have said it before
~and I will say it again now,that I am a convinoed free-trader ; but, at the
.same time, I have all along for thes¢ many years entertained the opinion
that young industries -require {o bé protected until they are able to stand on
their own legs, and this is one of the industries to which 8ir George Barmes

has referred. I am very glad to hear that this leather industry is to be pro-
tected until such time as Indian tanners arc able to stand on their own legs
‘withiout: any ‘crutch of & protecting duty.. 8o far it is all right, and I hope it
will be the harbinger of other industries of the same sort, which of course will
also be protected nntil they make India economically more .prosperous than

11.58 ol
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before. ~ Mr.. Crum' referred to the practical part of 1t, and I admire him very '
much for the very practical suggestions he has made in the matter, namely, .

that part of the proceeds of this duty should be employed for a very uscful pur-
se, namely, establishing sohools and getting out expert tanners from England.

n India there are atjthe present moment practically no able experts atall. As a

matter of fact, I know that for Some years in Bombay one or two small traders -

had established a tannery where they used to cure skins, and at the samo time
make roller skins which are.necessarily used by every mill in India. These roller
skins weré used in several of our mills, but were found not equal to the best roller
skins that they used to get from England ; and when we asked the manufacturers
themselves what the differenco was due to, and whether they could not improve
their methods and the quality of their material, we were told that they had not
sufficient knowledge ; but if encouragement was given by way of cxpert training
they would supply skins equal to theimported quality. - Here is thus aninstance
of Indian manufacturers who have commenced this cnterprise, standing in
need of Government assistance by way of experts to put it on aproper footing.
I thercfore support the very practical suggestion made by Mr. Crum, and I

hope Sir George Barnes will induco Government, whatever the state of the .

finances may be, not to sit too tight on the finances, but to set apart part of -

the duty for this purpese.”



12 2.

100 THE INDIAN TARIFF (AMENDMENT) BILL. v

[Rao PBahadwr. L. N. Serma; Landit ‘ [111H SeerEMBER, 1919.]
Madar Mohan Malaviya.) i

The Hon'’ble Rao Bahadur B, N. Sarma :—“ My Lord, I con-
gtatulate the Government most heartily upon this departure from the
economic policy which has been pursued so far by -it. Every community in
India would heartily welcome this Bill as a happy augury of the industrisl
policy which is t. be pursued by tho Government, and which has been fore-
shadowed in the Industrial Comnmission Report. I, coming from Madras, am
singularly interested in this Bill, because it would affect my province, I think,
much more than the other provinces. The export trade frow our province is
very large and the tanners there are more numerous than elsewhere. 1 have
had conversations with hide merchants in Madras on this subject, and theré seems
to be practical unanimity that this will be a very wclcome measure to the
trzde in Madras, as, I think, it will be elsewherc also. The only question is as
to whether the proposed duty goes sufficiontly far; thatis a matter of detail
which. will haveto be considered later. Even if a duty wereto be imposed for
purely revenue purposes, I halieve it has been asserted in several quarters that
we might ge so far as 20 per cent without .the duty being of a protectionist
character. There is, therefore, a question as to whether a 15 per cent duty
would be really protectionist in churacter, but that is a matter of detail. But,
my Lord, this duty is proposed to be levicd not for revenuwe purposes but for
protectionist purposesand on principle ; there is another principle also involved
in this Bill which we heartily welcome, and that is that where it is to the
interest of the Indian Empire that a particular industry should be fostered,
when it is suited to the country, Government .will bo prepared to protect
that industry, even against the interests of other parts of the Empire.
That isthe principle that is involved here, and we have therefore peculiar
causo. for gratification and satisfaction and thank the Government
which has undertaken this measure. Coming to the question as to whether
this would prejudicially affect the agriculturists who are largely
interested in the prices that are to be paid for skins, I may subinit, my
Lord, that so far as my province is concerned, I do not think there would be
any dissatisfaction felt. The cry theré has heen at almost every conference
that the export trade has been artificially stimulated by poisoning and killing

- cattle, very valuable oattle, as meat on a very extemsive scale, and if this

Bill to & certain extent checks that artificial growth of the export trade,. L
think no- one will welcome it more than the agriculturists themselves. Then,
'again, judging from the statement of the Hon'ble Member in charge, and the
expert investigation which has been bestowed on the matter, there seems to
be absolutely no fear that the agriculturists would suffer because we have a

.monopoly so far as the skin trade is concerned, and that is the view of the

Madras merchants. I, therefore, welcome this Bill and thank the Govern-
ment og'behalf of Madras particularly.

* With regard to the suggestions made by the Hon’ble Mr. Crum, we
are in hearty agreement therewith. Something has been attempted to be
done by the Madras Government and a leather ‘expert has been at work there
for some time past. Now a great stimulus would be afforded to the Madras
Government by reason of the passing of this Bill, and I daresay steps will be
taken to remove any difficulties in the way of the trade, and to place it on a
thoroughly sound footing. ~With regard to the other suggestion, steps have
been taken by the Agricultural Department in Madras to try and teach the
Ppeople, as far as possihle, the methods of getting a fair price for skips, and I
think funds could not be better utilised than for the propagandist purpose.
‘We thank the representatives of the Chambers of Commerce of ‘Bomba?" and
Bengal for their hearty support and for the sympathetic manner in which they

~view the industries of India.”

¥ The Hon'ble Pandit Madan Mohan Malaviya :— “My Lord, I

welcome this Bill so far as it proposes to impose an export duty of 15 per cent on
hides and skins, but I say frankly that I do not see any justification for the
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other proposal, namely, that a rchate shall-be given in the cas of hides and skins
exported to any part of His Majesty's dominions, ete. My Lord, the Hon'ble
8ir Qeorge Barnes and the Hon'ble Mr. Crum have reminded us that India
is situated in a peculiar position in regard to this trade. We produce unfortu-
nately—it is a sad thing that there should bo so many hides produced by the
brutal murder of cattle, but it is a fact. we have to take into account—we
produce a large quantity of hides and skins, but having all those hides end
skins available o us, having all the tanning barks available to ws, having
most of the chemicals available or producable, if I may say so, in this country,
having an unlimited supply of labour, having a large market. at home and
having the whole world to export our manufactures to, it secms a tragedy that
the Government of India, with its mighty rcsources for starting a large tannery
in this country, should allow the bulk of the hides of the country to go out,
aid should allow a rebate to certan countries which will import them. My
Lord, I think that with the resources the Government possesses, it is- high time
that the Government of India mad up its mind to establish large tanneries in
this country, and to establish alse large’ factories for manufacturing loather
of .t higfuest kind. The war. has shown what the Government of India
can do, the Munitions Board: have a record of results which have
gratified India. It is not beyond the power of the Government of India to
lay aside a few crores of rupecs and to import experts to do what is needful.
The Government of India have ‘got ,an example in the Tata Bteel Works.
They. did not wait to train all fhe expert Indians who would be needed in

roducing the highest kind of steel that was required. ' They did better ; they
gid#wh&tﬁermany and Japan had done before; they imported most of their

experts for their steel trade,;and they achievod & success which hsk carned the -

plaudits of all people. I can quite understand, as the on'ble Mr. Crum pointed
- out, that it will be impossible to get experts, at any rate for some time, of the

best type from England. But let us not take too narrow a view of the matier,

Jet us: not reject the services of outsiders altogether. -If their servioe

helps us to raise our own copntry economically and industrially, it should be
. accepted. If English tanners of the best type cannot be got, let us not ca

~our prejudice and hatred soifar as to refuse the service of other tanners; 1 will -

_not say hatred and prejudice, lét us not take a narrow view and refuse to take
' in tanners from other countries. -
“ My Lord, the next '}'txoint to consider is, within what time it will be
possible to do what I suggus
counsel of common sense, and not of perfection, assuming that this proposal
is acceptable to the Couneil, in theory at any rate, it will take some consider-
able time before this can be put into practice. Ido not expect otherwise.
Works like the Tata Iron and Steel Works could not be built up in & day. But

thie Government qught to make up its mind as to what it is going to do. If the'

Government should make up its mind, it will have to consider whether the policy
adopted in the Bill is the right one to adopt. If yon determine as a matter of
duty to the people of India tia!; you, will use all the resources of theState in men,

money and material to build up a gréat leatlier industry in this gountry within:

as short a time as possilile, then I ask you to -pause before you agree to the
policy of a rebate. Onece you establish vested interests, once you create certain
advantages for other parts of the Empire, any later attemnpt to take away
these advantages will be et as furiously as have been met the attempts to

prevent the people of Fiji from continuing to exploit Indian labour. If once
‘the other parts of the Empire will obtain the advantage of the rebate, it will’

be most ditlicult to get them to give them up. Therofore, I say you should not
introduce into this legislation this question of a rebate. S

L My Lord, I ask the Government to consider what is our economic and
political position. Has any ' of the many cuuntries indicated shown any dosire
to help India in any such way in which it is proposed' that these countrics

7LD 17

. Assuming tbat this counsel, which I claim is a'



102 - THE INDTAN TARIFY (AMENDMENT) BILL.

[Pandit Badon Hohan Malaviya ; Malik Sir ' (11Tm SerrEMBER, 1610.]
Umar Hayat' Khan; 8ir George .
- Lowndes.)

should be helped by India ? T should like to know if any other part of the
Empire has offered to allow a rebate on its export duty on articles jmported
into India. T should like to know in what matters this has been put into
practice.  No doubt there are proposals ‘that something like this should be
done, but I should like to know whether it has anywhere been done. Further,
I find that a new and very important clement has been introduced iuto this
Bill. I find that the rebate shall be allowed not only in respect of hides.
and skins exported to any part of His Majesty’s dominions or any territories
under the protection of His Majesty, but also to those in respect of which a
mandate of the League of Nations is exerciscd by the Government of any part of
His Majesty's dominions. 'We shall therefore be in future not merely under the
fiscul Government of the United Kingdom, but also of the.Government of tho
League of Natiors. The Resolution which we passed yesterday offering our
congratulations and thanks also reminded us that we should expect to enter
upon & new era of orderly progressive self-government on a truly demo-
crutic basis, under the guidance and protection of a League of Nations. = We
should wait to see what the League -of Nations, is going fo command .us to do
in certain matters s;beforc we commit ourselves to this large policy. If we
do not proceed cautiously, I do not know where we shall be landed. I do
not sce why India should make a present of 10 per cent. of its export duty on
bides and skins to -other parts of the Empire. Indiais a poor country. No
country lost €0 lakhs. of people from Influenza as India did. That means, my
Lord, great and ‘pervading poverty, widespread want of sufficient food and
clothing. In this state of things with all the existing taxes that have been
imposed:upon the people, with all the nceds that stare ,us .in_the face,in the
matter of education and sanitation, and every other kind of advancement, it
scems to me that every:pie. that can be raiseX ‘by export’ dutics should be

“reserved. and conserved' for the people of India. 'Wo are not unhappily as

rich 86 some other - countries are.. If we were, then it might not: be .
matter.of such deep concern.. But being the poor people we are, knowing the
many needs we have to minister to, our economic situation being what it is,
I respectfully ask the Government to pause and to consider whether the part

,of the Bill.which proposes to allow a rebate of two-thirds of the duty levied on

LU XN

Jides and -skins exported to certain parts of 1lis Majesty’s dominions should Le.
retained. | We should have some solid ground uppn which we are to proceed by
“way of reciprocity. . When the human relations which should subsist between
one member and other, members.of the Empire have been established on a
decent footing, it will be time to consider this question. I hope the Governm«nt
will pause and reconsider this part of the Bill.’ *

‘The Hon'ble Major Malik Sir Umar Hayat Khan :— My

‘Tiord; I “welcome the Bill and thank the Government-for it. It will greatly
. benefit my province; especially the Muhammadags.” -

e B pose as an expert on thiis question, but T  think some of the - remarks of the

'S

The Hon’ble Sir Beorge Lowndes :—“ My Lord, I do not desire

""Hon’ble Pandit can hardly go without a reply, more especially as- the ‘Hon"ble

Pandit referred to the common sense of this ‘Council: I think the common -
sense of this Council will agree with me that it is absolutely necessary -to -have

8 very definite ‘outlet: for ‘the country’s surplus hides. Then the -Hon’ble
:"Pandit says :7Oh work your export trade without any rebate’. The orly

‘result would be’ that.we should lose our export trade from India. "Thé Hon’lle
Pandit knows that India at present takes not more than quite & small ‘propor-
tion of the hides which thia country produces, and if we merely maintain a
-high export duty, we sliould, if I may adopt the same expression that I have
heard hini use recently;have the balk of the trade rotting in eerlain -parts of

<4
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India, or possibly going to & country with which we have had very unp]easanf
relations of late. Wha} wedesire is to find an oullet for surplus hides, and we
propose that that outlet should be within the kmpire rather than in the hands
of our recent enemies. . : N
. “The Hon'ble Pandit also expressed great horror in lis speech at the
production of hidés at all. If I mistake not, he is- hardly practising the
doctrine he preaches inasmuch as' he appears in this Council shod in the
produce of the very barbarities which he'so stoutly deprecates.” ‘
- The Hon'ble Mr, W, E, Crum :—* May I ask the Hon'ble Member
one more question, my Lord ? ¥ P
The President.—“ Yes"..

- . The Hon’ble Mr. W, E, Crum :—* It is with regard to the date
when this Bill should come into operation. I understand that it comes into
operation. . . ... o '

The Hon’ble Sir George Barnes :—* To-day".
The Hon’ble Mr. W. E. Cram :—* But the point, my Lord, is that

i)fobably s considerable amount of business has already been done and contracts

made for export of hides and skins, 4nd exporters will be at a great disadvan-.

tage if the duty were imposed at once. Might I ask that no duty will be imposad
as regards the contracts which have already been made if satisfactory proof is
fortheoming that bowa fide contractshave been made ? *

NV 1T, RPN : . ’

. +;The.Hon'ble Sir George Barnes :—* I should like to say one or
Awo ords in reply.” -

272 The President :—* Is there any other member who wishes. to address
+the Counecil ? S ‘ C
" . The Hon’ble Rai Sahib Seth Nathmal:—“ My Jord,
. the measure: as proposed by the Hon'ble Bir George Barnes will -have- the
-support of all classes in India, dnd as a business man who has some experience
»of the trade in myrabolams which can largely be used for the preparation of
{anning materials, I can assire the Countil of your Excellency “that the
‘introduction”of the Bill further to amend the Indiun Tariff Act, 1894, deserves
.hearty - congratulations for your Excellency’s Government, and I pray that
. leave to moye the same should unhesitatingly be granted.”

¥

Tke Hon'ble Sir George Barnes :—“ My Lord, I should like to
“answer the question which the Tion ble Mr. Orum asked me':a. minute or two
-ago. He asked me wlhether contracts which have already been .entered into
“would e respected, and whether any-duty would be imposed on such contracts.
.J think I:can say that all contracts will be respected which are contracts with
. persons in countries to which export: was not- prohibited at’the time'of the
“imposition of the duty. 'With regard to the contracts with persons in countried
to which the export of hidcs and skins was * prohibited, as at present advised,
I think those contracts cannot be respected; but. I am willing to consider

further any particular case which the Hon'ble Member may put before me.

..o~ “My colleagues who sit near me point out that I was obscure throughout

“my opening speech, in that I never explained the difference between a hide.and
a gkin. A hide, I may say, is the hideof a buffalo or of an ox or cow, and a
skiu is the skin of a goat or a sheep.

"« Then,'my Lord, I will deal with the suggestion that the Hon'ble- Mr.

Crum made that a portion-of the proposed duty should be put aside for schools
of tannery and for propaganda work having for its object the improvement of

1218 r.x.
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hides and skins by mnore skilful preparation and treatment. I can assurc him
that his suggestion will be carefully considered.

« My Honourable colleague, Bir George T.owndes, has practically anawered
all that ‘the Hon'ble Pandit said. But there isone thing that I should
likc to add. The Hon'ble Pandit urged that Government ought to start
large tanneries i this country and large factories for the manufacture of
leather. T would like to ask him to consider a little further what that means.
First, I must rcmind him that we have only_got a limitcd amount of money .
that can be spent on enterprise in this country, and that we want a great desl
of money for railways, telegraphs and telephones and for all other purposes
of that kind. This being the case the Hon’hle Pandit asks us to put aside
money for the purpose of setting up Government tanneries and Government
leather factories. It is of course clear that any money spent in that way must
come out of the money available for railways and telegraphs and such other
‘ If the Hon’ble Pandit’s wish were carcied out, the net result
would bo that Government would go into the busincss of tanning and of
Jeather manufacture on & large scale, and the result of that again would be that
the emall tanners, the small Indian tanners in Bengal, the smal] Indian
tanners in Madras, would be crushed out by (tovernment. I do not think that
s & good thing at all. I think we ought to rely upon individual effort and try
to help individuals to succeed in their business and not to crush them out by
Government action.

* “Then the Hon'ble Pandit asked what has any other ecuntry done for
us in the .way of giving preference. A preference has in fact been given by
Canada, and only last spring in the Imperial Budget a preference of 2d. in
the £ on tes was given, and in that way the Imperial Government gave up a
revenue—IJ am s;%eaking from memory—of about 2} million #terling. 1 should
deprecate altogether the. view of thé Hon'ble Member that we should wait
and sée as to what other people will do. I think in this particular cese it is
Juite reasonable that we should take the first step, but as a matter of fact, as
? have already pointed out, the Imperial Govetnment took the first step in the
early. part of this year when the Budget for the current year was introduced.

'My Lord, I now beg leave to introduce the Bill.”

The iotion was put and agreed to. .

. The Hon’ble 8ir George Barnes :—* My Lord, I beg to introdues
the.Bill, and to move that the Bill, together with the Statement of Objects and
Reasons relating thereto, be published in the Gazette of India in English,”

-The Hon'ble Pandit Madan Mohan Malaviya :—“I «ill think,
my Lord, that the Bill in the form in which it stands requires furthee consi-
deration, and in.speaking of it once more, I will be very brief and lay atress on
a few points only. The Hon'ble Bir George Lowndes said that exports will be
checked if the high duty of 15 per cent is imposed on hides and skins. Well,
do not impose such -a high duty if it will check exports. If you act on the
principle of doing what is good for India, that will determine the extent or
méasure of your action in this direction. If such. high duty will check exports,’
then levy alower duty. That is my answer to the first point taken by the
Hon'ble the Law member. . ;

“ As regards the second, I am sorry and ashamed that I wear leather shoes.
1 have canvas shoes but I do not wear them in Council. i

. “My Lotd, I grieve it, 1 am ashamed that I use leather. When ‘the
piight comes to me that soms doar creature of God might have been killed,

\

{ leel sincerely sorry anl asham.d, alnd my only consolation is that 1 use as

little Teather as I can, and that I do'not fatlen on’ the destruction of the life of

.other creatures.
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“ Then, my Lord, with regard to the argument urged by Sir George
Barngs, that only & limited amount of money is available for investment, I did
not nean that Govermment alone should start tanneries and factories. I was
wrong, T should have qualified my expression. What I do mean is’ that Gov-
ernment should encourage the establishment of tanneries and . leather factories,
and if the Government will take up the matter seriously, Indja will find money
enough to help the growth of this industry. My esteemed friend, 8ir George
Barnes, bas said that there will be a great demand for mohey in various direc-
tions, particularly for railways. That is true, but the railways alone will not
absorb all the money available for investment, and we should not think of
devotipg all the money we can faise to the construction of railways alone, and
leave this great quostion of the development of the hide industry aside. T sub-
it that ifthe: Government will give a lead, if the. Qovernment will find out
all the information that is available—and the correspondénce of the Government
of India and the Secretary of Btate with British tanners does supply a lot. of
information as the Houn'ble Bir George Barnes knows—I submit it that infor-
mation is placed before the public and if encouragement and advice and - export
assistdnce are made available to the public, if, that is to say, the Government
of India takes up this busincss as the' Government in England are taking up
thie questions relating to national industries, I believe there will be capital forth-
toming to help the growth of tanneries and large leather ‘factories. My Lord,
as I said in my other speech, I.do not expect this trade to grow at once, it will
grow by.and by. But Lask the. Government to make a new departure, to make
up its mind to'make a large doparture in this direction, 'so that this trade may
grow. I am:thankful.to be reminded that preference has been given to- Indian
tea in"England. Well, that ie:good ; but Indian fea stands in a very different
position:to; Indian hides and leather, and-the question deserves still to be consi-
demd ‘whather this high rebate of 10 per'cent should be allowed. o

. ““Lastly; before I resume my scat, I'should like to join- with the Hon'ble
Mr. Grum-and the Hon'ble Mémber froin Bombay and support the "sug stion
that the Government should start at any ratc some good schools of tanning.
T should-also add that the Government should set apart a sufficient sum for

- sending “out” capable Indipns’ who are Bachelors of Science ‘and Masters of -
Science to foreign countries to acquirc the highest skill as experts in the
tanning industry. -’ T PP PRy

%My Lord, I regret that ﬁisciis‘s'io'ps in this Council are becoming acri-,
monious.” "o L o

The Hon’ble Sir George Barnes :—“ I have refrained, my Lords
{rom interrupting the Hon’ble Pandit in his speech, but I do" not think that -
auy part of it was relevant to the-motion now before the Coneil.” + - *

" The’ President :— Sometimes the longest way round.is the shortest
way home.” o o C .
« The motion was put and ?greodto~ S ST

RS S
AR A

THE INDIAN ARMS (AMENDMENT) BILL.
The Hon'ble Sir William Vincent :—* My Lord, I move for leave - ,

b0 introse s Bil further  to'amend the Indian Aruis Ack, 1678, 1 Howble "+ **
. Members will look at the Btatement of Objects and Reasons attached to the

Bill, I think they will find there: expressed more lucidly thair I can éxplain

them the reasons, which have led-the Governmenbof .India: to. undertake

this legislation. Under. section 16 of the present law a porson whg has arms

in his. possession without a license or the possession of which is unlawful for

any Teason; has to deposit the arms at the nearest. police-station, and unless he .

can get a license to posscss them within 8 specified period, the arms are forfeited

973LD 18
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to Government. We now propose in liew of this provision to provide that
a person who is not entitled to possess arms by reason either of his cxenaption
being withdrawn or his not having obtained a license, may deposit the arins
cither at a police-station or, subject to any conditions that {he Local Govern-
ment may prescribe, with any licensed dealer. He will then have an
opportunity within a reasonable time of disposing of the arms.in any way
he thinks fit or of getting a license if he so wishes.” It is only on his failure
either to dispose of the article or get a license within the prescrihed time that
the arms will be sold. The last clause of the Bill is really a decentralising
clause enabling the ILocal Government to make rules to carry the new provi-
sions of the law into effect.”

The Hon'ble Major Malik Sir Umar Hayat Khan:— )y
Lord, while thanking the Government for removing the racial distinctions with
regard to licensesin connection with the Arms Act, it will not be out of place to
bring to its notice that the bargnin has not been a profitable one.  Most of the
loyal Indians whose servicos have been recognised by tho conferment of titles
will be deprived of the special privileges which they have hitherto beep enjoy-
ing. I think I am voicing their feelings when 1 say that they are very much
dissatisfied on hearing this. My Lord, in the Punjab these approved loyal gentle-
men are not more than a thousand in number, and if cach paid Rs. 6 to get a new
license, it will only bring in Rs. 5,000, which is a trifling sum when their feelings
are weighed. Approximatoly the same number will be found in the other pro-
vinces. They are mostly retired and old vetcrans and are unable to derive any
pleasure whatsoever from using their arms for the purposes of spost, but have

. to look to them for their personal safety. When on the th of April last and

onwards till the declaration of martial law the lexcitement of the public, waus
running higher daily; the poor title-holders were hooted,and abused 'if they
cameé out in public. . ;Their only consolation was in' these .obsolete, rust-caten

. arms. Some of those which I saw not only had nover been used, but perhaps

were not cleaned since they were obtained, and the only effect they could have
had, if used, would have:been perhaps to kill pr injurc the owner, but this
would only happen if these arms were in a conditiop to be used and the owner
knew how tousethem . . . ...

The President :—*I must draw the Hon’ble Member’s attention to
the fact that he is rather wandering from the particular Bill which is before
this Council. I hope he will try and confine himself to the proposals contained
in this Bill.”

The Hon’ble Major Malik Sir Umar Hayat Khan :—*My

- Lord, I was only asking about the new license’; the o]d license, I hope, will be

;’;{so’u

<

retained by these title-holders.”

The Hon'ble Mr. Sachchidananda Sinha :— My Lord, it is
so seldom that I can see eye to eye on a public c{)uestion with the Hon’ble the
Major Bahib that I must express my opinion publicly that on this question I
agree with him . . . . .

The President :—*I hope the Hon'ble Member will confine “himself
to the gubject under disclission and not wander off as his Hin’ble ‘colleague
with whom he agrees did,”. - ~ _ '

The Hon’ble Mr; Sachchidananda Sinha :—*I ‘only say I
‘support the views of the Major Sahib. The reason”is this. The Hon’ble the

., Home Member says in the Statement of Objects and Reasons that this Bill
" which he is introducing to-day is for the purpose of bringing into_ effect certain

changes in the administration of the Arms Act ' .
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The Hon'ble Sir William Vincent :—* May [ rise to cxplain,
‘my Lord, that T did not say so 7" .

The Hon’ble Mr. Sachchidananda Sinha :— He did not say
.80, but there it is in the papers supplied to us, and I believe he is responsible
for the papers Le supplies us with. Now, in the Statement of Objects and
Reasons it is put down that  the changes in the administration of the Indian
Arms Act, 1878, which were announced in the Governmnent of India (Home
Department) Resolution No. 2125-C., dated the 21st March 1919, -are to come
.into force on the 1st January 1920. One of the changes is a enrtailment of
the list of exempted persons ; and there are probably a number of persons now
in lawful possession of arms and ammunition, of which the possession by them
will become unlawful by'reason of that curtailment.! It is, therefore, the Bill
. hadbeen hrought into the Council to-day for the purpose of giving effect to
* -those changes. If I am wrong I shall be glad if the Hon’ble the Home Mem-
“ber, will explain now ; otherwise I shall be e

'The President :— The Bill speaks for itself, Mr. Sinhia.”

The Hon'ble Mr, -Sachchidananda Sinha, :—“1 accept that,
my Lord: ' I always thought that a Bill; even when epeaking for itself, could
‘be explained in the light of the Btatement of Objects and Reasons. IfI am
wrong, I accept your Lordship’s ruling.” .

" The President :—“ Read through the Statement of Objects and Rea-
»oe _. .

- 80DS. , .
The Hon’ble Mr. Sachchidananda Sinha :— I have done so, .
iny Lord. 1In so far as this Bill purports to give effcet to the Government of
India’s'Resolution curtailing'the exemption list—if.I:am right in my under-

- tanding of the scope and object of the: Bill—1I take exception to the principle
‘ iiﬁ’dl‘v d ‘in this matter, and I think it is wrong to that extent as the persons

who énjoy certain rights hefore this measure will come into force should not he

-.,deprijé;d of those rights.” ; .
b Tixe Hon'ble Pandit Madan Mohan Malaviya :—“ My Lord,
1 oppose: the motion for Jeave to introduce this Bill. The question relating to
the Arins Act has been long discussed. , It has long been a matter of complaint
-to the :Indian public that there is an’ invidions distinction drawn *between
Indians and Europeans in the ﬁuatte,r of the possession of arms. The Government
_have now decided to rewove that invidiousness, and they have framed :ocertain
rules for that purpose. But that was only one point of complaint in relation to
.the administration of the Arms Act.. The second point was ‘that arms should
be available more fréely to Indiaus, as freely & to Europeans. Now, my Lord,
.that is the cffect of the rules which the -Government of Indin has made. ~This
Bill is now brought forward before the Council in order to deprive a number of

cpersons of theright .. . .} . . ..

' 'The’Hon'ble Sir William Vincent :—* May I rise toa point of 5

-order ? The.Bill does not deprive ‘any person of any right to carry arms what- - -

- ever. ” _
. The Hon'ble Pandit Madan Mohan Malaviya :—*The limit- ::
. -ations which have been imposed by the ‘Resolution of the Government of India -
to which reference is made will show that many persons who were frée to possess
.arms without a license will not bo able to do so hereafter. The. taking out of |
licenses will be necessary and that is essentially & curtdilinent. " The"Statement
~of Objects and Reasons says: ‘The changes in’ the “administration’of the
*. Indian-Arms-Act, 1878, which were -ansiounced in ' the. Goyernment of India
(Home Department) Resolution No. 21 25-C., dated 't.hg 21_'s‘t'1March 1919, arc to
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comc into force on the 1st January 1920, Onc of the changes is a curtailment
of the list of exempted persons ; and there are probably s number of persons.
now in lawful possession of arms and ammunition, of which the possession by
them will become unlawful by reason of that curtailment.” Now, my Lord,
1 submit that if a curtailment of the right to possess arms is to be brought
about, there ought to be an opportunity given to this Council to discuss the
matter. 1f a Bill is introduced which, without allowing a discussion as to the
propriety of the curtailment, seeks to make provision for that curtailment being
given effect to, I submit, my Lord, it is open to exception. The proper course
is that the whole policy which is involved in the Resolution of the Government
of India referred to above shonld be considered by the Council and the admin-
istration of the Arms Act be put upon a sound and satisfactory basis .

The President :—The Hon’ble Member must not discuss the whole
question of the principle of the Arms Act. He has read a portion of the State-
ment of Objects and Reasons but he did not procoed to read to the end. If he
had read to the end he would have found that this was intended to be a liberalis-
ing measure rather than a curtailing measure. He must confine himself to the
Bill which is before the Council at the prescnt moment.”

The Hon’ble Pandit Madan Mohan Malaviya :—“ My
Lord, my complaint is that, having read the Bill, the 8tatement of Olfjects and
Reasons and the Resolution of the Government. of India, I find. that the Bill
and the Resolution taken together are not liberalising measures. I, therefore,
object to the introduction of the Bill, and I submit that the Government ought
to adopt 2 measurc of a really liberal character for the possession of arms by
His Majesty’s Indian subjects in this country.”

The Hon'ble Mr. Shafi:—*“My Lord, I was somewhat - surprised
when I heard my friend the Hon'ble Pandit Madan Mohan Malaviya say that
he opposed the introduction of this Bill. Now, if he had carefully perused the
main section in the Bill and compared it with the corresponding scction in the
Act of 1878, which this particular section is intended to amend, he would have
found that the present Bill is a liberalising measure, and, in conscquence, I am
perfectly certain that he would not have adopted the position which he has done
this morning. It seems to me that he has redlly not compared section 16 of
the old Aot, which it is intended to amend, with clause 2 of the present Bill.
Now, Hon'ble Members will see, if they refer to section 10 of the old Act, that
this is what is laid down therein :—* Any person possessing arms, ammunition
or military stores the possession whereof by him has in consequence of the

- cancellation or expiry of a license or by the issue of a notification under section

15 become unlawful, shall deposit the same without unnecessary delay with the
officer in charge of the nearest police-station,’ This is the provision embedicd
in section 16 of the old Act, and it is this provision which is intended to be:
amended by clause 2 of the present Bill, and if my Hon’ble friend had carefully
read sub-clause (1) of clause 2 of the present Bill, he would have seen that what
the proposed enactment intends to bring about is this, that under the circum-
stances specified in clause 16 of the old Act the:person who ie in possession of arms
and has no longer the right to keep those arms in his possession may, in addition
to what he is required to do by clause 16 of theold Act, also, at his own option,
instead of delivering the prohibited weapons at the police:station, go to a'licensed
vendor and deposit the weapon with him. That is to say, the proposed enactment
saves him the trouble; the worry and occasionally the vexation Which results
when Indjan subjects have to go to Kolicc stations in order to obey the direc-
tions of law. Instead of going to the police-station, he can go to 2 -private
licensed vendor and say to him under the new law: I havo no longer the right
to kegp this weapon in my possession. Will you please sell it for me and let
me have the sale proceeds.’. “Without comparing the provisions of the old Act
with the provisions of clause 2 and then bringing in irrelevant matter which
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has nothing to do with the Bill before the Council but may have some referenes
to the general policy underlying the Arms Act which would be the subject-
matter of discussion only if a new Arms Act were to be before the Council and
if we were passing a new Arms Act, I submit, is reslly taking up & position
which is entiroly irrelevant to the subject-matter of the discussion before us.”

The Hon’ble Rai Sita Nath Ray Bahadur:—“My Lord, 113-0rx

beg to point out that one of the effects of the passing of this Bill would be that
the Resolution of the Government of India stating that the list of exempted
persons should be curtailed would come into operation from the 1st of January,
1920. . . . .

The President :— That is not in the Bill, Mr. Sita Nath Bay. I muat
ask you toread the Bill and to confine yourself to the discussion of the Bill.”

The Hon’ble Rai Sita Nath Ray Bahadur :—“ But the fact
is that the Resolution would come into operation from the st of January, 1920,
and I do not think that the list of exempted persons should be curtailed. They
are very loyal subjects and they were given this privilege of being exempted
from the operation of the Arms Act by reason not only of their high position,
but also on account of their loyalty and faithfulness to Government. Now they
are going to be deprived of that privilege from the 1st of January, and that ix
what I deplore.”

The Hon'ble Sir William Vincent :—* My Lord, 1 think that
the discussion on this Bill, which is really a harmless measure intended to
facilitate the disposal of anus by persons who happen to possess them without
suthority, has gone a little astray. The sole object of the Bill is to make
things easier for such persons, and it has nothing to do with any general ques-
tion of policy. It is of course open to Hon'ble Members on a Resolution pro-
perly framed to criticise the policy of the Home Department Resolution on the
Arms Act, which was recently issued. Any Member can move a Resolution
on that point any time, but this present Bill in no way affects the policy in-
volved or the time at which the Resolution will come into effect. The new
policy will come into effect on the 1st of January of next year. We postponed
the introduction for onc yecar in order to give time to those aflected ; but all
that this Bill does is to say that persons who would otherwise be prejudicially
affected by the change of policy involved in that Resolution shall receive
certain facilities and be saved inconvonience. The motion has however been
used as an opportunity for attacking the Home Department Resolution by the
‘Hon’ble Mr. Malaviya who said, iufer alia, he thought that the Government of
India should never have changed the policy in relation to the Arms Act without
previous consultation with the Members of this Council. I do not wish to
discuss the question of policy, but may I remind Hon’ble Members of this
.Council that last year we had a discussion of this subject and immediately
afterwards there was a prolonged sitting of official and non-official Members of
this Council .

The Hon'ble Pandit Madan Mohan Malaviya :—“ Bow
‘many non-officials P

The Honble Sir William Vincent :—*I cannot remember the
exact number, but there were a large number of non-officials.

The Hon'’ble Mir Asad Ali, Khan Bahadur :—* About six or
aeven. ” - .
278LD 18
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The Hon'ble Sir William Vincent :-— More than that.

The Hon'ble Pandit Madan Mohan Malaviya -~ Not so
{ar as 1 know.” "

The Hon'ble Sir William Vincent :—“ 1 will ascertain the
tigures if thore is time. At any rate it was after that and after discussion in this
Council and very careful exaiaination of the question that was then in practice
that the Government of India adopted the present policy. I am quite prepared
to admit, however, that there may be some ground for complaint in regard to
the point which the Hou'ble Major Malik Umar Hayal Khan has raised ; the
Government of India arc quite open to re-cxamine any pointsof that kind, but
what I submit to this Council is, that the discussion of this Bill is not the
propor occasion for that subject. I am-glad, however, that be has hrought it te
my notice and T will have it re-examined. "

"The motion was put and agreed to.

The Hon'ble Sir William Vineent-— My Lord, 1 now
introduce the Bill and move that the Bill, together with the Statement of
Objects and Reasons relating thereto, be published in the Gazatte of India in

English.”

The Hon'ble Pandit Madan Mohan Malaviya:— My Lord,
I regret I have to opposc this motion to introduce the Bill. Co .

The President :—* The Bill hax been introduced. ‘Lhe motion is to
publish it.”
The Hon’ble Pandit Madan Mohan Malaviya:—“May I

invite your Lordship’s attention to the words ¢ Also to introduce the Bill.” "He
first asked for leave to introduce the Bill and he now introduces the Bill.”

The Honble Sir William Vincent :-—-“There is no motion for
introduction before the Council, my Lord.”

The President :—* No. The Hon'ble Member is quite incorrect. Leave
has been given to Sir William Vincent to introduce. I do not know by what"
outward act he could introduce the Bill, but he has introduced the Bill; leave
has been given to introducethe Bill. 'Theonly motion is that the Bill, together

- with the Statement of Objects and Reasons relating thereto, be published in

the Gazette of India in English.”

The Hon'ble Pandit Madan Mohan Malaviya:--* Thank
you, my Lord. Then, my Lord, I oppose this motion that the Bill, together with
the Statement of Objects and Reasons relating thereto, be published in the
Gazette of India in English; and, my Lord, in doing so I begleave very respoct-
fully to invite your Lordship’s attention, the attention of your Excellency’s
Government to the position as explained by the Hon’ble the Home Member.
Last year, my Lord, in this Council a Resolution was brought up relating to
the Arms Act, and as the Hon’ble the Home Member has told the Council
after that Resolution was discussed in the Council, he invited some non-
official Members to a discussion. Now, my Lord, as the result of that discus--
sion he has issued, the Home Department has issued, the Resolation. . .

The President:—*Really, really, that has absolutely nothing
to do with the motion before this ({)uncil. Tho motion before this Council
is that this Bill, together with the Statement of Objects and Beasons relating
thereto, be published in the Gazette of India in English. and the Hon'ble
Member will strictly confine himself to that motion. He says he is guing to
oppose it; he can give his reasons for opposing it, but he must confine himself
to the motion.” - '
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The Hon'ble Pandit Madan Mohan Malaviya ;—* Exactly,
my Lord. I confineyself to the reasons which I urge why this Bill, together
with the Statement of Ohjocts and Reasons relating thereto, should not be
published in the Gazette of India. 1 am confining myself exactly to that,
wy Lord ; and in doing so I thought I was justiﬁcd in inviting attention
to the circumstances in which this measure was introduced, and those are the
reasons for asking the Council not to accept this motion, but to ask the
(covernment- of India in their executive department to reconsider the Bill
and then to ask for leave to publish il in the gazette. The reasons I have
tried to explain briely ave these, that the policy which underlies the
Resolution which the Government of India issucd and to which reference is
made in the Btatement of Objects and Reasons of the Bill, ought to bave been
discussed before this Council. By this Bill being introduced in the way in
which it is being introduced, Mewbers of this Council arc being deprived, of
the opportunity of discussing the policy of that Resolution. As the grievance
relating to the Arms Act is a long-standing one, my Lord, 1 very respectfully
submit. to the Govermuoent of India that it would be wise, it would be right,
if the Government would give this Council the opportunity of discussing the
policy of that Resolution before publishing this Bill in the gazette ; as & result
of that discussion Government might think it fit to amend the Bill before
asking that it should he published in the Gazette of India. ”

The Hon’ble Sir William Vincent :—“My Lord, in veply, I
wish to point out one fact only, and that isthat the cffect of negativing
this motion would be that the Bill would have to be brought before this
Couuncil for consideration without having been published, without the public
having any opportunity of expressing an opinion on it. That, I think, is a
result which even the Hon’ble Member, however much he may seek to abuse his
privilege as a Member of this Council, can scarcely desire. ”

The motion was put and agreed Lo.

THE DACCA UNIVERSITY BILL.

The Hon'ble Mr, Shafi :—“ My Lord, T have the honour to' move
for lcave to introduce a Bill to establish and incorporate a unitary teaching
and residential University at Dacca.

“My Lord, the problem which the proposed enactinent is iptended to
solve is by no means new. This important question came under consideration
as far back as the year 1904, when the province of Eastern Bengal was con-
stituted as a separate administrative unit.

The President :—* Order, order. The Council is rather noisy. It
is quite impossible for the Hon’ble Member to introduce his Bill unless there

is less noise.”

The Hon'ble Mr. Shafi :—“ But in the published letter of the 6th
Aypril 1904, from the Govergment of Bengal to the Government of India, it was,
on that occasion, stated that ‘unless and until the new province has so develop-
ed as to possess & University of its own, there will be no interference with the
influence of the Calcutta University. ’ In other words, the new province was
then considered to be not sufficiently developed in education to be able to support
a University of its own. From 1904 onwards, the march of educational pro-

* gress in East Bengal was indeed phenomenal. To illustrate this remarkably
rapid ddvancement, I venture to invite the attention of Hon’ble Members to
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figures relating to the years 1807 and 1912, Between these years, the rate of
increase in the number of pupils in East Bengal was higher than in any of the
major provinces in the country save the Central Provinces, and was consider-
ably higher than in the western division of Bengal. The percentage of in-
crease in public expendituve on education in the five years was no less than
69'C per cent as against an average increase of 36'S for the whole of India.
The number of Arts College students increased by 160 per cent, the increase
in West Bengal being 87, and 566 per cent in the country as a whole. The
expenditure from public revenues on Arts Colleges went up by 164 per cent,
being far higher than any other province during the corresponding period.
At the commencement of the quinquennium, there was not a single aided
college in the province ; at the end of it, there were five aided colleges. Turn-
ing to secondary education, the increase in the number of pupils in East
.Bengal amounted to 82'9 per cent as against 37 per cent in the western
divisions, and 41 per cent in India as a whole. The expenditure from publie
funds on secondary English education rose by 62 per cent against 40 per cent
in Western Bengal, and 33 per cent in the whole of India. In view of thie
remarkable educational progress in East Bengal, due in part to the concentra-
tion of official effort in the then newly constituted province, and the consequent
awakening among its population, the demand for the establishment of «
separate University in that part of the country naturally became more
insistent. In April 1910, the Hon’ble Babu Ananga Mohan Naha eloquently
pleaded in the local Legislative Council for an early establishment of 3
University in the city of Dacca.

“My Lord, the progress of educational evolution in East Bengal wae
thus going on apace, when suddenly thc announcement, on 12th
December 1911, of what are known ss the Coronation Darbar Admin-
istrative Changes created a deep stir throughout the country. The profound
effect of that announcement, particularly among the Muslim majority
in East Bengal, need not now be referred to. %[aving been present iv
Calcutta as an elected member of this Council and being in close touch with
my lamented friend, the Hon’ble Nawab 8ir S8alimullah Khan of Dacca, and
my friend the Hon’ble Nawab Sayed Nawab Ali Chaudhri, I well remember
the happenings which resulted in the presentation of an address to His Excel-
lency Lord Hardinge by a Muslim Deputation at Dacca on 31st January 1912,
in which they gnve expression to the feeling, prevalent among the Mussalmans,
lest the modification of the partition of Bengal might retard the educational
progress of their community. In his reply to that address, Lord Hardinge:
assured the Deputation that the Government of India * realized that education
was the true salvation of the Muhammadaus, and that the Government of India,
as-an earnest of their intentions, would recommend to the Becretary of State
the constitution of a University at Dacca.’ (Report, Vol. IV, thapter 33,
paragraph 3) And, on 2nd February 1912, a Communiqué was issued by the
Government of India embodying that declaration. After recciving the general
assent of the Becretary of State, the Government of India announced their
decision to establish a University at Dacea in a letter, dated 4th April 1912,
addressed to the Government of Bengal and invited that Government to submit
a complete scheme with the necessary financial estimate. It was stated in that
letter that ¢ the Government considered the creation of new Universitics-as an
important factor i:. educational progress, and it was desirable that these
Umiversities, where possible, should be of the teaching and residential type,
binding together the colleges-of a single town or a singlé circumscribed - area.’
(Repott, Ibid, parsgraph4.) In pursuanoe of this decision by the Government.
-af-India, the: Government published a Resolution in regard .to the pro-
-posed - University at'Dacca and appointed a Committee of 18 members, with
(Ms. Nathan as President; to frame a -suitable scheme. Into the details of the
aotivities of the Nathan Committee, it is not now necessary-to-enter. They
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made a thorough investigation into the whole problem and, on 10th December
1912, submitted {heir report einbodying a scheme for the constitution of the
proposed Dacea Universily. The Government of Bengal published  that report
‘on 26th December and, after consideration of the criticism invited from all class-
es, framed detsiled plans which formgd the subject of communication between.
the local and Imperial Governments, as well as between the latter and the.
Secretary of State for India. :

“ My Lord, it was at this stage that the unrightcous ambition for world-
dominion of the German military circles plunged the civilized world into a
conflagration unparalleled in the past history of mankind. Greaf Britain
having thrown the weight of her vast power and unlimited resources on the
side of the sacred cause of Liberty and Freedom, and Iidia having {aken up
spontancously her share,in the burden of the Empire in this righteous cause, it
was inevitable that domestic schemes involving expenditure, including that of

-the proposed Dacca University, should, for the time being, remain in abeyauce.
But with  the unexpected prolongation of the world war, urgent domestic
" problems could no longer - be neglected. An inquiry into the condition and
prospects of the Calcutta University and the formalion of a * constructive
“palicy in relation to tlic questions which it presents ’ being considered matters
of urgency, your Excellency’s Government, by mecans of & Resolation, dated
the 14th Beptember 1917, appointed a Commission consisting of highly quali-
fied educational experts, presided over by. Dr. (now 8ir) M. E. Badler, Vicé--
Chancellor of the Leeds University, for the proper solution of what may. be
characterised as the whole problem of Higher and Secondary Education in Bengal.
Previous to the issue of this Resolution, the Government had, in reply toa
question asked by my friend thec Hon’ble Nawab Bayed Nawab Ali Chaudhuri on
Tth-March 1917, announced that action regarding the Dacca scheme would be
postponed until the Calcutta University Commission, then about to be appointed,
reported. Presumably because of:this reply, the Nawab then moved & Re-
solution in this Council on the 20th March urging that the necessary steps be'
taken ta draft & Bill for the establishment and- incorporation of the proposed’
Dacea University. While replying to that Resolution, the "Hon'ble 8ir’
Sankaran Nair stated that the Government of India were definitely pledged to
_'the establishment of a University at Dacca, and that there had been no wavering
_on the part of the Government in this respect. In the speech concluding that
Bession, your Excellency, referring to this important subject, confirmed in &’
most distinct and unequivocal manner, the promise made by Lord Hardinge of-
“the foundation of a University at Dacca. - ‘

_ " “My Lord, now that.the terrible conflagration which Indis, in com-.
‘mon with the rest of the civilized world, has hud to face during the’
last five years has cnded in the completo triumph of Righteousness . and

Liberty over Militarism, and the arduous task undertaken by the Calcutta.
University Commission has resulted in- a well considered Report . which .
wilt' rank high among historical documents of the first importgnee, it was.
but natural for your Excéllency’s Government to take the eurliest op-.
portunity of fulfilling the' solemn pledges rcpeatedly given to the people .
" of Eastern’ Bengal by taking immiediate steps towards the establishment of a.
University at Dacca. It is nearly seven years-ago when the people of East

-Bengal were first promised their University. Their growing impatience during
the past few ycars is well-known to those who haye been in close touch . with..
the public life of the country, and the inguiries. made by me_during my..
recent visit to Calcutta have convinced me that this is undoubtedly 8 case.of .
¢ Hope deferred maketh the heart sick ”." In view of the urgent educatipnal .,
" necds of Bastern Bengal, as well as on vital political grounds, your Excellency’s: ,
Government have considered it inoumbent vpon them to introduce the. Dacea, ..
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U mvorslty lhll in this Scssion. It should, further, be remembered that,
of the three reforms adumbrated in the Caleutts University Commis-
sion’s Report, that relating to the establishment of the Dacca  Univer-.
sity is comparalively “more simple .than the two complicated schemes
relating to Secondary and Intermediate Eduoation and the University of
Caleutta. The views held generally, in official and non-official circles, ag
regards the former, arc already fmrly crystallised ; while the complicated
nature of the recommendations concerning the two Jatter requires a great deal
of consideration and discussion. The simultaneous hand'i \ing of the threc great
problems would have constituted a task of tremendous magnitude and difficulty,
and would have inevitably resulted in a considerable postponement of the
Dacea scheme which had aheady reached » mature stage,  and. for which the
demand in East Bengal was universal, 1trcspect1\e of class and creed. The
step which we are now taking is, moreover, in entire consonance with the
policy laid down by the Government of India and with the drift of public
opinion in the country. Over and over again have representative fndmn
spokesmen invited the attention of Government to the nced for the establish-
nient of more Universities in principal educational centres in order to meet the
growing needs of hlghor education in India. 1 well remember the eloquent
appeal of the Hon'ble. Pandit- Madan Mohan Malaviya, delivered in this
Council not very long aga when, after nnoting statistics regarding the popula-
tion and the number of Universities in “'reat Britain, France and America, and
referring to the small number of owr U: iversitics, he urged upon your Fxcel-
lency's Govcrnment the necessity of taking steps to establish more Universities
in India. My Hon'ble and learned friend will, I feel sure, welcome the estab-
lishment of & model unitary teaching Umvcrmty ab\Dacca as the Larbinger
of a new era which he, in common with other advocates of educutmna.l
progress in this country, has: a]ready desired for so long. The Calcutta
University Commission too, in Chapter XXXIII of their Report, after
reviewing the past history of the movement for the establishment of a Univer-
sity at Dacca, proceed to ‘observe as follows :—* It mll(be apparent from otheér
bnrtmm of. this Report that even if the. establishment of the University of
cca had not been promised by the Government of India, the whole policy of
Universily re-organization'in Bengal which we advocate - would have led us to
recommend the establishment of & University in that town ecither imiediately
or at an early_date. For, if this'scheme of decentralization, of rclieving the -
CXCESSIve burden of Calentta and of gradually creating separate Universitics in
the mofussil is to be carried out, Dacca is clearly indicated es the first centre
for the creation of such a University.” This is to be found in Volume IV at "
page 132.  Again, at page 227 of the same volume, they observe : * We think
that, pending the esta lishment of the Secondary and Intermediate Board, the
Dacca University should have the right to preqcrxbe its own tests for admission,’
thus contemplating the necessity of the establishmont of the Dacea University,
even before the Sccondary and Intermediate Board comes into existence. And,
finally, at page 241 of the. same volume, they use the following slgmﬁmnt,
language : ¢ Wo strongly urge that the University of Dacca should be estab-
lished without further delay. The end of the War will, we hope, have eased
‘the financial situation. But if the money available is not sufficient to provxde
at once for the full scheme which we propose, we hope that the University will
be started on the lines laid down, and in such & way as to allow for its early
enlargement and development. *.  Hon’ble Members will note that this recom-
mendation of the Commission, couched in such emphatw language, was. cntirel
unanimous, and T trust that my friend the Hon’ble Bir’ Asutosh Mukerjee w_xl}I
be gratified that your Excellency’s Government are now taking the "earliest
- possible opportunity to carry the recommendations of the Gommnssmn into .
effect: - The nervousness visible ‘in certain quarters in Ca.lcutta. lest the adop-
- tion’ of the Dacca: University schcme might result in the postponcment of the
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reform of Secondary and Intermediatc Education and of the Calcuita: Univer-

sily, as recommended by the Commission, is devoid of justification. I venturae,
to avail myself of this opportunity to assure our Calcutta friends that the
Government of India are carncst in their intention of taking steps, as early as

circumstances permit, towards bringing about the solution of those two impor-

tant problems. Educational experts in my Department have already been, for
sowe time, at work in crystallizing tho recommendations of the Calcutta Univer-
sity Commission in relation to these two great questions for the ultimate

object of undertaking legislation, in so far as it may be necessary, and the

"Liocal Government, as well as other authorities interested in these vital probléms,

will have ample opportunity of studying our proposals and of expressing their

opinions, thereon. The Government of. India” hope that after the necessary

preliminaries have been gone through, it may be possible for them to introduce

tho, desired legislation in the Delhi Bession. Meanwhile, the Dacea University.

Bill: is bheing merely introduced. in this Bession and will, after introduction,

be circulated in the usual way for opinion, its Committee stage being also

taken in the Delhi Bession. Those interested in the proposed legislation will

thus have ample time for deliberation and submission of their . opinions

before the next stage in the consideration of the Bill is reached.

“ My Lord, in view of the weight which must attach to the recommenda-
tions, of a Commission “consisting of educational experts of the position and
experience of Bir M. E. Badler and his colleagues, it was but natural that the
Bill which ¥ pm now about to introduce should, in the main, closely follow
tihe lines 14id down in their Report. The Report has now been in the hauds
of Hon’ble Members for nearly a month, and a comparison of the principal
recommendations contained therein with the provisions of the proposed “enact-
ment makes the correctiess of this position self-cvident.. The Dacca University
will be & non-affiliating hody as proposed by the Commission, but it will be
of a more perfect type, and its organization will be facilitated by the fact that
it will be & unitary and not o multi-collegiate University. Further, as interided
by the Commission, it will be an autonomous and' not a Government institu-
tion.” And a new feature of the institutioh will be the proposed system of
“control of the staff by the University itself. The Commission and the Govern-
ment of India have found difficulty in squaring this last proposal with existing
facts and; with exigencies of recruitment. The provisions of the Bill offer
what; we' consider o satisfactory solution of these difficulties. In the matter.
of - finance. and regulations also the proposed University. will have large
“independent powers. The constitution of our older Universities does mot.
‘sufficiently distinguish between the administrative and- the ‘academic sides.
According to the progosuls embodied in the Bill, there will. be an Executive
and. an Academic¢ Council, cach charged with different functions and each,
to an appropriate extent, subordinated to the general control of a representa-
tive ‘Court whose functions; .in the main, will be legislative and supervisory.
The new University will have nothing to do with the teaching of the. intcrme-
dinte classes, a branch of teaching which has often heen regarded as having
no real affinity with University work. T need not, at this stage, ‘enter into a
detailed.description either of the other provisions contained in the Bill or o
* the varjous smaller bodies which will figure in the University constitution. --

“ It is sufficient to say that the proposed constitution is more liberal than
that devised by the,Committce which was appointed in 1912 and was composed,
to a large exient, of non-official representatives. I may, however, mention the
fact thet the Government of India do not stand committed finally to those minor
deviations from the Report of the Commission or additions to the proposals..
embodied in the Report, which it has been thought necessary to introduce in
the scheme pmbodied in the Bill, These, on receipt of opinions after publication, -
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will be subject to reconsideration when the Bill is referrod toa Select Com- .
mittee in the Delhi Session.

“My Lord, long hLave the pcople iu East Bengal waited for their
University, andI have reason to belicye that all classes and creeds in that part
of the country will warmly welcome the near prospect of possessing a University
of their own. The proposed University will stimulate the cause of education in
a locality where, as I have shown, there has been enormous educational
expansion in recent years. It will result in the lightening of the heavy
burden which "at present falls on the University of Calcutta. It will present
to the country a bold and, I trust, a successful experiment in & type of”
University which, as yet, has had no type in India, but which conforms to the
most up-to-date Univefsities as established in England and Awstralia. It will,
I firmly believe, constitute & profound boon to the population, Hindu and
Mahomedan, of a tract of which Dacca forins the centre. The Dacca Distriot
is perhaps the most forward in higher education in the whole of India, and
the residents of that part of the country have, for long, been conspicuous for
their intellectual activity, their encrgy in establishing educational institutions,
and the keenncss with which they avail themselves of educational facilities.
There could bardly be a 1nore promising soil in which to plant a new tree of
knowledge or one more «.ngenial for the success of this experiment. There
may, I conceive, be somc small apprehension in Calcutta at the severing of so
promising abranch frem tho pavent tree. But, in accordance with the
inexorable laws of nature, time is inevitable when the dependent shoots of the

“Banyan Tree must themsclves take root and grow into flodtishing trees giving

shade and rest to the weary traveller. Indeed, the heart of the University of
Caleutta should not be filled with misgiving when she sees her off-shoots
maturing into independent and life-giving growth. Burely, it is not for her to
grudge & generous measure of healthy independence to so promising an ofi-
spring as the proposed University at Dacca, and I feel sure that, instead of
opposition, she will offer an attitude of fostering care and friendly interest in its

creation and development. .

“ My Lord, the population of East Bengal, irrespective of caste and creed, .
are ardent]y looking forward to the rcalization of their cherished dream of a
University at Dacca, and, on their'behalf, I claim the unanimous support of
this Council and of the educational leaders of Bengal for the Bill which I now
ask for leave to introduce.”

Tke Hon'ble Nawab Saiyed Nawab Ali Chaundhri:— “ My
Lord, it gives me intense pleasure to rise to-day to speak a few words generally
in support of the Bill, which is being introduced by my friend the
Hon'ble Mr. Shafi, to establish and incorporate a * Unitary teaching and
residential University ab Dacca.’ It is in human nature, my Lord, to be
jubilant, if one wants a thing and gets it, or at least secs a reasonable chance
of orie’s cherished dream being realised at no distant date. In the matter of the
proposed Dacca University,. I have not mercly been entertaining a desire to
sce the scheme fructify. As a matter of fact, I have been working for its

‘success at considerable loss of time and energy, and have given myself no rest

until, at-last, to-day I éce my dream fairly on the way to realisation. As a
member_of the Dacca  University Committee of 1912, I promoted the idea as
far as Jay.in my power and imparted an impetus to the movement. I may be
pardoned for.;saying 806, but, my Lerd, I say this in no spirit of vain ‘glorious-

“ness.. : Btanding before your Excelltncy to-day, I look back with reasonable
_(Ede‘ to the ‘memorable.81st day of January in the year 1912, when your

Excellency's noblé predecsssor, Iord Hardinge, replying to a Mubammadan
Deputation, which I had the unique privilege to lead at Dacca, pledged himself
to the cstablishment of a University in that city. Two days later, a Communiqué
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was published, stating the decision of the Governmen! of India.  But
there wero dangers ahead. Tortunately, Ilis Lordship remained firm when
opposition appeared from oertain quarters and the Government of India, after-
receiving the assent of the Secretary of Btate, announced their decision on the 4th
Ajpril, 1619, to establish a University at Dacca. The Calcutta University Com- - .
mission, after reccommending for Dacca'a teaching and residential University, =~ °
with special facilities for the study of that Arabic Philosophy and Scicnce nvhj:ix,. LS
to quote from their report, ¢ gave fresh intellectual life to Europo during the.- -
middle ages,” have urged that ¢ the University of Dacca should be estublished *
‘without further delay.” The Bill under discussion has not, therefore, been:
placed on the Legislative anvil a day too soon. On the other hand, it was long .
over-due and the people of Eastern Bengal wero getting impatignt over it. This. _ :
fact “made ‘it’ incumbent on me to move a Resolution in this Council on the  *
20th March, 1917. With reference to this Resolution of mine, your Excellency,.
on the-23rd - March, 1917, was pleasad to give us in Council & fresh pledgoe .
in unequivocal ferms. It is surpassingly strange that, in spite of these facts, -
opposition is still presented in dertain quarters. I refer of course to certain criti-
‘cisms recently made in Caleutta on the action of Government.  But I do not -
like to waste your Excellency’s time by criticising this action. Now that the-
Bill is at last to be introduced, I hope that, helying the hopes .of some and the. !
fears of others, it will soon be-pgssed intoJaw ; and -the Dacca University will:;
become a reality within the next twelve ionths. It is expected that, in the.:
ordinary course of business, the Bill will become law during the “ensuing cold. .
~ weather ab Delhi, but T do hope that all necessary preliminaries will be finished -
“in the weantime. It is furthér to be hoped that no time will be wasted, after
the passing of the Bill, in carrying out its objects. My Lord, it is impossible '
~ for e to: give velr)%o to the feelings of jov that are uppermost in my heart to-.:
~.day. , ‘Tshall not bé far wrong if I say that in this Council Chamber nobody -
' ‘js happior than I am at this moment. .As my heart is full, I do not propose to-
‘make .any observations to-day on the “details of the Bill which, Eowever, I
‘reserve for a future occasion. There are certain matters, e.g.,

(1) scope and juris_dictioil of the University,
(2).-Government control.on the University,
(3) service system, : . .
' {4,)‘ ‘representation and p;joportion of Muhammadans in the various bodies.
- "of the University &nd. their provision in’the Act itself, and
(5)" condition of secondaty and intermediate colleges of Eastern Bengal
in general and Dacca town in particular, '

which will require carcful consideration of this Council after obtaining the
views of ‘the Local Government, and I shall cxpress my opinion thercon after:
consulting my constituency. . It only remains for me to welcome the Rill with
all the emphasis that I can command. and; before I resume my seat, I would
like to express, on my own behalf as well as on behalf of those whom I have the:
honour to represent in this -Council, our sense of thankfulness .and gratitude
to vour Excellency’s Government for having taken up the matter in right
carnest. The very able and lucid  speech, in which the Hon'ble Member in
charge has introduced the Bill'in Council, brings into clear prominence
his genuine sympathy with the educational aspirations of the people of Eastern -
" Bengal who, I am confident, will always remain grateful to him. Your Excel-
leney will ever be remembered by the people of Eastern Bengal as conferring
on them the priceless hoon” of education and your Excellency’s name will ge -
down Lo posterity as one of their greatest and noblest benefactors.” '

" The Hon’ble Maha._raga; Sir Manindra Chandra Nandi :— 1#:m
« My Lord, I fully appreciate tho motives which have prompted your Excel-
lenoy’s Government to introduce the Bill to-day. | They are, I understand, the
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extension of higher education and the redemption of a pledge. It is the duty
-of every Government to extend higher education as much as possible, and 1 can
assure your Excellsucy that you will have owr whole-hearted and wnanimous
-support for any steps that wnight be taken in this direction. As for the second
-object, there is nothing which shakes the moral foundations of authority so
mauch as the breaking of a pledge, and I showdd he the last person to advise
Government to go back upon its plighted word.

* But there are some considerations which make me hesitato to welcome.
‘the Bill.at the present moment and in its present shape. In the first place, the
Dacca University Scheme—which was ready some years back in its original
form—was kept in abeyance pending the findings of the Caleutta University
‘Oommission. The Report of this Commission has, it is true, recently secen the
light of day, but the people interested in education have not had sufficient time

-and opportunity to consider this Report and, so far as I know, the public hodies

have not yet been invited to express their viewsonit. The present Bill is
Jbased largely on the Calcutta University Report, which has raised issues of
fundamental importance, and most of whose recommendations are inter-con-
pected and inter-dependent. To mny mind, it would be an advantage if, instead
-of seeking to give effect to these recommendations piecemeal, Government, after
taking into consideration the Report as a whole, were to formulate & broad and
general policy in regard to secondary and higher education in Bengal, and then
o bring forward a legislative measure or a series of legislative measures to give
_effect to such a policy. :

“ The second reason which stands in the way of iy lending support to this
Bill js the fact that there are several questions of principle involved in it, which
ought to be threshed out before being incorporated in this Bill. T may mention
as instances the residential system and the question of communal representation.

- How far the residential gystem in its purer form is suited to?the conditions of

dife which prevail in India, and whether the communsl principle ought to have

ein I goos or for evil, are
likely to have an important bearing on the educabional activities of our people
-and ought, as such, to receive the most careful and dispassionate consideration.

“ Lastly, the new University will require for its success the support of
-public opinion. Such support can be secured in a larger measure if the Bill
.s considered in the reformed Legislature with its increased popular element
‘than in the Council as it is constituted at present. I would urge this parti-
«cularly in view of the fact that education is expected to be one of the subjects
transferred to popular control. As the public will have a voice in the matter

_ --of giving financial support to the University, it seems to me to be only right
- .and proper that popular opinion as expressed through the reformed Legislature,
~should be an important factor in determining its constitution. Mi' Lord, I am

1ot opposed to the establishment of a University at Dacca, but I submit that

" mothing will be gained by rushing the present measure. Should it be thought

undesirable or inadvisable to withdraw this Bill, I would implore your
’Exccllenc;y' to defer its ' consideration till the reformed Legislatures come into..
existence.”

The Hon'ble Rai Sahib Seth Nathmal :—“ My Lord, I am
in full sympathy with the Hon’ble Mr. Shafi’s request for leave to introduce-
a Bill to establish and incorporate a unitary teaching and . residential Univer-.
sity at Dacea, and I sm only sorry for the fact that my Province has been very
unjustly treated and is yet,” afgging behind -in this respect, and I only. trust .
and hope that I shall have full sympathy from the Hon’ble the Education.
‘Member to-morrow when -I will have the honour of moving.a Resolution -
on this subject. I will atleast have this satisfaction that, as 3 result of

““this delay, my TProvince would have now those advantages of the Roport of
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-the Calcutta University Commission which otherwise would not have falien

to their loi, and I am sure this will outweigh the disadvantages which one
has to experience by such an nnfair trcatment between s province and
province.”

The Hor’ble Rai Sita Nath Ray Bahadur:—“My Lord, T lieg
to congratulate the Government on the introduction of the Bill to-day. ,As
-an inhabitant of Dacea 1 rejoice that the promise of establishing a University
:at Dacca is at last heing redeemed. It has taken the Government so long to
maturo the plan that we were being reminded of the words of the proverb
‘Hope deferred maketh the heart sick” 1 am not a little surprised to heat,

-and I was not a little astonished to find, that a keen supporter of education like

the Hon'ble the Maharaja of Kasimbazar should get up and oppose this Bill

12 ril—‘

-on the ground that the cstablishment of a University at Dacea should bo post- *

ned till action is taken on the recommendations of the Calcutta University’s
ommission as a whole. But they forget that the pronmise to establish tKis
University was madc—as far back as 1012—-long ‘)
‘the Caleutls University was contemplated. Lord Carmichael expressed his
regret that war conditions had delayed the fulfilment of that promise. And I
;am glad the Government have now decided to take nccessary action in tho
.matter.
“ While according my hwumble support to the scheme yenerally, I cannot

‘ ‘help taking ebjectign to a few details :

hefore a Commission for

“ A number of appointments have been provided for, which seem to be un-- -
‘necéssary and out of all Froportion to the requirements of a small University, -
)

whose jurisdiction is to be confined to a radius of five miles from the Dacca

‘Convocation Hall. I fail to understand, for instance, why a treasurer should .

be neces for a University consisting of only a few colleges, when tho

' :affairs of all the colleges in Bengal could be looked after by one Registrar
- ‘of the Calcutta University. Moreover, the Calcutta University has jurisdic-
. tion over all affiliated High Schools and second grade colleges, which the

_proposed University will not have. So many posts are going to be created
and so any sub-divisions are going to be made that, T am afraid, instead of

-~ simplifying ‘matlers they will only complicate them. I wrge that some-
"thing'be done to simplify matters.

T Jis-proposed to create 2 Mahomedan Advisory Board. Though ITam
:averse to any scheme of education that differentiates between coromunities, I -

do not. grudge my Mahomedan friends the privilege of a separate Board.

But T fail to.understand why, if the interests of Mahomedan studenty, who -
I hope will take full advantage of a University in Eastern Bengal—require :

the,watchful care of & special Board—the interests of the Hindu students

wonld not require it. I would, therefore, recommend the addition of a Hindu .

Advisory Board. ;

“Lastly, my Lord, I take:strong exception to the territorial limitation . .

proposed. * My Lord, I remember how the Hon’ble Justice Bir Ashutosh

‘Mukherjet deplored the proposal to establish a University at Dacca on the

ground that it would curtail the jurisdiction and-income of my alma-maler

- the Calcutta University. But'I am sorry to have to differ from him. And
I hold that for purposes of more careful supervision there should be a separate -

\

University for Eastern Bengal. ‘Unfortunately the proposal now is to have
a University with two or three colleges located at Dacca. This, my Lord,

reminds me of & proverb current in the province from which my Houn'ble-
Friend the Education Member comes—‘ Owns two acres and talks of his head -
gardener.’. “When. it is & question of more careful supervision I see no reason -

why the. colleges at Barisal, Mymensingh, and Chittagong should not be -
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affiliated to the Dacca University and the professors and students there should be-
compelled to cross the mighty Padma and go to Caleutta to satisfy their
educational necds. This anomaly should be removed, and the jurisdiction of
the Dacca University should be extended over the whole of Eastern Bengal and.
" the University made really useful to the people.” ‘
(A The Hon'ble Chandhri Muhammad Ismail Khan:~“My
. Lord, permit me to congratulate your Excellency’s Government on having at last
made up their inind in regard. to the Dacca University. There were so many
impediments in the way of the scheme materialising since Lord Hardinge pro-
mised this boon, that the people of Lastern Bengal had almost begun to despair..
. And now that weare within a measurable distance of the establishment of a Uni-
versity at Dacca, our amiable friends in Calcutta have raised specious pleas for-
its postponement. The Senate of the Calcuttn University secm to think that
¢ the recommendations of the Badler Committee must be given effect to in one
comprehénsive measure, if at all. They conveniently forget that the report
iteelf recommends that the Dacca University should be established immediately.
The Cowmittee have, moreover, suggested warious alternative transitional
schemes,. in case it should be decided to give effect to their recommendations
o giecemeal. T can well understand reasonable criticism aimed at improving the
S ill in regard to its principal features ; but, my Lord, the critics of this measure
desire to improve it altogether out of existence. 1 hope, however, that under.
your Excellency’s fostering care, the Dacca University will fulfil the high
expectations entertained by Lord Hardinge about it, and will be a real boon to
e, the people, particularly to the great Mahomedan population of Eastern Bengal”

- v The Hon'ble Pandit Madan Mohan Malaviya :—“My Lord,
' T'offerfny cordial congratiilations to the Hon’ble the Education Member on the
yer'{‘able' speech with Wii¢hi he has introduced the Bill. M%Lord, I welcome the
Bill' whole-heartedly,; and ¥ think that my countrymen of Bastern Bengal have
evéty/reason th be'gtatified:~*T do not share the*opinion that the introduction
of the Bill should hove Been'delayed for any other reason than that before such’
introdridtion a 1arger congidéeration of the recommendations of the University Coni--
mission as 8 whole would have been very helpful. : If any of my Calcutta friends,
friends “from ‘Western . Bengal, have any feelidg of opposition to the Uni-
versity on any other ground, I have no sympathy with them. I think all.
the intellectual men in - Western Bengal will rejoice, as the Maharajah of
Kasimbasar rejoices, in'.the establishment of a necw University in Eastern
-.Bengal. Itis a matter on:which not only the.people of Western Bengal and
: Rastern Bengal, but of the country as a whole, ray well rejoice and feel thank--
\ :':‘f_nlto the Government... =
. *My Lord, I do not mean to say that the addition of one new University
‘. will {hesufficient. for the needs of the country ;:hut I welcome this addition as-
%! animportant one, for I fecl that the people of Eastern Bengal, keen intellectuals -
as they are, and largely as they have distinguished themselves in the Caloutta
University - by adding. to- the store of knowledge in the field of science, I am
sure that the people of Eastern Bengal would have distinguished themselves .
-~ ynuch - more and given a much better account of themnselves if a University had..
" * been established in Dacca sixty years ago, 4.c., when one was established at
» Calcutta. But, my Lord, while I heartily welcome the Bill for the reasons-
..I have stated, T do think'thit the Bill is disappointing in several respects, -
. In the first place, it is a mdtter of regret and surprise to me. that after the very-
-.-able report of the ‘Caleutta  University Commission, the - authors of the: Bill
“-ghould have contented. themselves, on the academic side, with proposing the
-inanguration of the Faculties of Arts, Beienceand Iaw ouly, My &@rd,‘_I under- .
~stand that over two thousand “students’ attend the law classes in Calcutfa, and-
.= | in viewof this fact one should have thought that the branch of law might well:

—
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I .
be rrlegated for a little while, and that practical science, applied science, might
be given a place instead. T do not mean to say that the University should not
have the Faculty of Law. Every University ought to.provide instruction in all:
important departments of knowledge; hut if funds are not sufficient to enable -
the University to start all the more important branches of instruction, I would.
certainly prefer that provision should be made for the teaching of applied
science instead of law. My Lord, arls, science and law have been the faculties
which have mainly occupied-tho attention and largely absorbed the funds of
existing federal Universities, and therefore I would request the Hon’hle Meinber -
for Education and the Goverument to re-consider section 23 of the Bill which
says : ‘the University shall include the Faculties of Arts, Scicnce and Law-
and such other Faculties (whether formed by the sub-division or combination
of an cxisting " faculty or facultics or hy the creation of a new faculty or
otherwise) as may Dbe prescribed by the Statutes” The Statutes do not give -
any hope that anj faculty ‘of applied scienco will be created at an early date.
I, therefore, most earnestly request the Government to consider the advisability °
of making provision for instruction in applied science at  the very commence--
ment of the University. This is with regard to one branch.

“ My Lord, I should like another branch to be brought in, namely, a*
Faculty of Commerce. It is evident that the framers of the Bill have taken the:
same model as we of the Benares University did, namely, the inodern Universities
of England. ' ‘These have devoted special attention to the teaching of applied
science and of commerce, and it is . highly desirable that thc new University;
which is to be started under the fostering care of Government, should start
with providing instruction of a high degree in applied science and * in commerce:
I. should also like to see provision made for theteaching of agriculture of;
University standard in this new University.. Daoca .is peculiarly happily
situated for all these pwposes, and it is very desirable that at the very com--.
mencement the funds that may be available should be applied at 'leastin a-
fair measure to the creation of some of these faculties wh.ici do not exist in the -
existing, Universities, and not absorbed in creating fresh Faculties of Arts, Bcience
and Law. As I havesaid before I do not mean to suggest that the Faculties .
of Arts, Bcience and Law should be entirely cut out. T am only urging that if.
funds: are not sufficient to.start a full-fledged University with seven or eight
faculties, even then you should be gble in the first instance to introduce at least
one of the facnlties of applied science, commerce or agriculture. .The Council:
will be.pleased to hear thaf the Beoares. Hinflu, University, with its limited
resources, has alrcady established a college of engineering, and that provision has-
been there made for nstruction of a high class charagter in ‘mechanical and elec--
trical engineering, and I have every hope that it will very soon develop a techno-
logical side also, Weare also very anxjous to create a faculty of agriculture, but
we arc hampered for want of funds. The Dacca University, however, my Lord, .
bas, I-understand, a fund 6f & érore apd 20 lakhs ear-marked for its purposes—
I wish we-at Bepares had: half tbat fund available ' to us for starting new
faculties—and so my counfrymen of Eastern Bengal should have the advantage
of these new important Faculties being started from the coinmenceinent of their-
University. ' S b

“We have long heard the complaint that. Indian students do not take up -
practical science, that they do not take to commerce nnd. industry, that they
.+ - dp- pot take -up. scientific agriculture. "My Tord, Indian students are not to-

"+ blatne for.this... They-need. facilities for training, - guidange and - fostering care..
<" Letsuch facilities. be: provided . at -least; atsthe proposed unitary and'resi--
" - déntinltenching Univeisity, and you:will find that” Indian. students’ will take-
-full® advantage :of .it. . 1:hope- the'- Gavernment: will seriously.consider the -
" advisability. of making an advance in this important diréction. '
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“ My Lord, T wish to say a few words about the-administrative side of the
Universily ‘also. I regret I cannot congratulate the Government on the frame
~of the Bill on this side either. The Dacca University is coming into existence
‘when great changes in administration ave in sight ; but even if these changes
‘ivere not in sight, if constitutional reforms were not under consideration,
T would say that once you have constituted the adwministrative body of the
“University, consisting of scholars, of the guardians of the students, and heads
-of departments, who are to find employment for the students who will he pro-
-duced by the University, you should leave the administrative control entirely
‘10 them. .

« While I should like the University to have the honour of having the
Viceroy and Governor Genersl as its Tord Rector, as the Benares Hindu
-University has, I'think that the rest of the provisions prescribing the power
which--the Governor General will -exercise over the University as Visitor,
-should be reconsidered. In the case of the Dacea University the Governor of
Bengal will be the Chancellor. I think, my Lord, the Court and the executive
-and the academic Councils, sfiould be trusted to manage the University without
.any interference by the Visitor. I hope that this matter will be. re-considered.
"Then there are provisions which give certain special powers to the Chancellor
which also requite reconsideration. The Chancellor is empowered, where there
.is a Committee of Selection to be constituted, to appoint one or more members
.of the Committee. I should like the Chancellor to take part in the University
.a5 a-member of the University, as one belonging to the University, but not as
.one standing apart from or outside it. I want him to -guide the work of the
*University as an inside member..

Yy regard to the appointment of the Vice:Chancellor, I think the liberal

“ ‘proigions which the Government agreed to pads in the .case of the Benares
“Hindu University, shoild be adopted. The Government have recognised the

wisdom and usefulhess:of allowing the Court, ini the case of the Benares Univer-

sity, to elect its own’ Vice-Chancellor, and T wish the Court of the Dacca
Unjversity to enjoy the samie privilege. Then,'my Lord, with regard to the
_ duties imposed and the, powers given to the exe¢utiveand academic Councils of
Ahe, University, T submit that the provisions of the Bill should be more liberal
than is the case at present. Official control and interference should be eliminated.
g a large extent ; it sbionld be Jpft to the bodies constituted under the Act to

‘deal with the Executive énd academic administration. Thatis all I would say

for the present. 8o ‘far as the introduction of the Bill ]l;romises an early estah-
-lishment of the Dacca Untversity, this is o matter which I hope will be welcomed

by every Indian ; but so far as the details are concerned, I have no doubt that

“the Bill will receive, as it needs, the closest criticism from the public, and that

‘before it is referred to a Select Committee we shall know the opinion of those
_vitally concerned in high education in Enstern and Western Bengal and even

-outside those areas. I‘li:o ¢ that, as in the case of the Patna Bill, there will
~be & complete transformation of the Dacca University Bill before it assumes its

“final shape. My Lord, I accord my hearty supporl to the proposal that the

.Dacca University Bill be introduced.” ~ ‘

The Hon’ble Mr. Sachchidananda Sinha :—* My Lord, I rie
1o support the motion before the Council, and in doing so my first words' will be
those of congratulation to the Hon'ble Mr. Shafi for the .very able and lucid
speech in which he bas “introduced the measure. In regard to the delay that
“has taken place, L confess 1.0 not quite sec the justification for the postpone-

- ‘ment of the measure fot 8 long. . Shafi says that the war was the cause

- iof this four years' delay, ‘but: during the same interval, while.the war was going

 on, the Government placed the Patna University Bill on the Statute-book and

. .there appears to ‘he no reason why the Dacca University Bill was not passed.
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However, I am glad that it has now been brought forward and I congratulato
my’ countrymen of Eastern Bengal -on the promise of the fruition of their
‘hopes and especially my friend the- Hon'ble Nawah Ali Chaudbri who has
-worked so hard to bring the University into existence.

“1 have rcad the Bill rather cursorily, but there are onc or two points that
strike me as involving questions of principle and, my Lord, with your permis-
.sion, I should like to say a few words on them. The first is as regsr({,s what
‘the Hou'ble Alr. Shafi said that this University is going to be an autonomous
:and not a Government institution. On reading the Bill, however, I find there
s a very large number of officials in its constitution ; in fact, their number

really is preponderating. I find here the Commissioner, the Collector, the
Bessions Judge, the Director of Agriculture, the Civil Burgeon, the Engineer,
the Chairman of the Municipality, the Inspector of Schools, and many other
officials of similar position. Now it is not strictly in consonance ith the eolam °
put forward thatsthis is an autonomous and not a Government institution—on
. which so many officials will have a permanent place. In an official institution
I have no doubt they scrve a useful purpose, but I do not sce why in a University,
which ought to be as far as possible self-governing and self-controlling, there
should be so many officials introduced into the court of the University. 1 chould
like to have an explanation as to how this provision is in consonance with the *
claim put forward as to the autonomous character of the proposed University.
The second point of principle is this. This is the first time that in a measure
of this character,—for it i§ not like the Benares University, frankly, Hindu,—1
find a provision as fo communal representation. Now in the-Patna University
Act there is a smnall reservation made for the representation of Orissa ; all people
who have permanently heén domiciled there have got the right to return a certain
number of representatives. The provincs of Orissa has thus representation on'a
. territorial basis and to that no excoption can be taken. But here forthe first time
we have representation provided for -certain communities. I must tell your
Lordship frankly that I have no objection to reasonable Muhammadan ropre-
sentation. The i;m, however, says :—‘ Provided that should a committee so
constituted npt include both a Hindu and & Muhammadsan member, the
«Chancellor shall nominate an additional Hindu or Muhammadan member or
both, as the case may be.”. That is how it finds a placcin the Bill. I am
_simply addressing your Lordship on the question of principle, as to how far it is
“consistent  with a Government measure for education, to provide for the
~representation of the Hindu or the Muhammadan, as such.” That is a point
sthat requires-careful consideration. - Lo

+ “The Hon'hlc Mr. Shafi told us that this Bill has beer drawn up .in
consonance with the recommendations of the recént University' Coinmigsion.
I have not read carefully the whole of their -Report, which is a prodigious one,
but ' I shall be glad if he -can’ refer :me to any such recommendation of the
Qominission where they ‘lay down—I only want information and nothing

- else—=that in the Dacca University provision should be made for communal
-representation as such. But any way, ‘these are matters, besidos the othors
referred to Ly the Hon’ble Pandit Malaviya, which require .very, careful
cousideration. The Hon'ble Mr. Shafl has frankly .said that heis not tied
.down to the measure as introduced. He hopes in course of time when opinions
will be elicited from the public and considered, and when the matter goes to
the Select Committee, all these points will bo carcfully taken into consideration.
I am, therefore, only inviting the attention of . the Council to thesg two pointy.
In the Bill I find two things, the over-representation of officials and communal
zepresentation, and thesc prima facie go against sound principles, whatover the
racommendations of the Commission. With these few words, my Lord; - give

- my cnrdial support to"the motion beforc the Council.”

e
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- 'The Hon'ble Mr. Kamini Kuvmar Chanda:— My Lord, in the
first place I wish to associate mysell with my Hon’ble friend Pandit Malaviya
and the Hon'ble Mr. Sinha in offering our sincerest congratulations to our friend
the Hon'ble Mr. Shafi on the very lucid exposition of this Bill. My Lord, this
Bill for establishing a University ab Dacca is a very mueh belated measure.
The: promise to give a University to Dacea .was given, as the Hon'ble Mr. Shafi
has said, as late as 1912, and T much regret that there should have been so
much delay, and this delay has almost been interpreted in certain quarters-as
a breach of faith on the part of Government ; and in so far as this Bill seeks to-
redecm that old promise, it is most welcome, and 1 wish to give my humble:
and cordial support to if. "

“ My Lord, my province and my district are not divectly interested in this
matter. We are under the Calcutta University, and, I believe, we shall remaii
s0. But I find, my Lord, that our province will have some share in the
administration of the new University, as the Chief . Commissioner of my pro-.
vince vill have the right of nominating certain members of the Court. That
apart, m{fLord, we are much interested in this matter as the inauguration of
another University in the country. My Lord, the Calcutta University, as lias
already been referred to by sume previous speakers, is rather opposed to this
legistafion. My Lord, the ground on which it is opposed is not very objection-
able. I think it possesses some weight. It objects to this legislation before
the report- of the Caleutta University Commission shall have Yeen conéidered
as a whole. If it was not for the fact which I have alluded to- that this matter
is very much belated, T would he prepared to support-the objection of the
Caleutta University of which your Excellency was pleased to nominate me a
‘member. Iagely.  But, my Lord, as it is, I am bound to support the introduction
fbf_"t})js_ ’;;pga,s_x;re. + As I said, it s very much belated, and in so far as it removes
‘this want from Rastern Bengal, it has my. cordial and hearty support.

#; . “Buk, my. Lord, thero.are certain features of the measure to.which exéeptidn

- must.he.teken, .Here my:. Hon'ble. friend Pandit Malaviya has anticipated

.1me. - Oulyithisanorning Lispoke to my Hon'ble: friend Mr. Shgrp about the
inadoguacy of Facultics:' My Lord, in a new University which is going to
.come inté. being after the publication of the report of the Industries Commis-
sion,. and‘ may. .J 'add, in view of the constitntional reforms and responsible
government which will:be granted to this country, and in view. of the undonbt-»
.ed. fpot that the économic condition is very acute, .I would expect, my Lord,

. that in a new University, in addition to the existing Faculties, provision would

be made for new Faculties which inay, to somc extent at least, help to improve -

- 'the economic condition; the Faculty of Commerce, for instance, the Faculty of

“Technology and so forth. But, my Lord, it is a matter for disappointment
‘that far from providing for any new Faculty, we find that even the oxis'ing-
‘Faculties, which are very important, the Fuculty of Medicine and the Facalty
‘of-Engineering, which are existing in the Calcutta University, are not provided
for,- No doubt, there is'a provision in scction 23 of the Statutes for constituting
“fiew Taculties. = But, my Lord, it would be far more desirable and will -evoke

‘more- chthusiasm if mew Faculties and the older Faculties of Medicine and .

-Bngincering are provided for in the Bill itself. 'Then in the second place, my
Tord, there are- certain other features concerning the constitution -of - the
University which are open_to objection. Some of these have been referred to

~by: my - Hon'bl¢ : friend” Mr. Binha, and T associate myself with his remarks.

- My Lord;:I would feriark that a University, which is o seat of learning whose'
' motto must-be advancerient of lcarning should be the last place where:the new -

“fetish of-commurial representation should find o place. These features I beg

~your “Exeellency’s Government to seriously consider, and 4t this stage there is

nothing more for me than to give my hearty support to ‘the"introduction -of
this measure.” o : "
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The Hon’ble Mr. W. E. Crum:—“My Lord, 1 fully approve 1-50zx.

of this Bill, and that for several reagons. First of all, it shows that however
slow ils growth the University Commission Report is going to bear fruit
rapidly, and sccondly, from the figures which the Hon’ble Mr.-Sharp has
given us it is very evident that education is spreading so fast in ‘East Bengul
that s University there is a necessity, and tthe third point is, that Calcutta is
so crowdod at prosent that the more we can discourage visitors coming ‘to
Caloutta, the better. Of course I do not refer to visitors like your Excellency
and the Members of your Excellency’s Government whom wo shall always
welcome in Calcutta.” : '

The Hon'blc Mr. Shafi:—*My Lord, I am naturslly highly$ rx
gratified “at-the reception which the motion before the Council has receiveds.
af the hands of Honourable Members. Ropresentatives of various provinces
“have welcomed the motion for the. introduction of this measure, and on the
whole, barring one -voice, one discordant voice, the spokesmen have all been
unanimous in welcoming the measure. I

~ 4 And even as regards the one discordant note which has been struck—I
dllude to the speech delivered by the Hou'ble the Maharsja- of Kasim-
-bazar,—I noticed that he himself was willing to admit that the Government
was bound to carry out its pledge. Secondly, he said that he was not opposed
to the crealion of a University at Dacca. Now, in the face of these. twd
admissions, it scemed to me somewhat difficult to understand the position of
the Hon ble Maharaja when he raised certain objections with reference
to: the'introduction of the Bill.  In brief the objections amounted to'this.
-+Although I admit that Dacca ought to have its University, although I,
also .admit- that -the Governmept is bourd to fulfil its pledge, yet I would
. rather the fulfilment of that pledge and the consequent establishment of the
University -at Dacca were postponed.’ - That was really the net result of the -
) geéch:-de ivered by. tho Hon’ble Maharaja., Well, my friend, the Hon’ble -
andit © Malaviya has dealt with that portion of the “-Maharaja's speech.
"He' has pointed out that there is really no valid reason whatever disclosed
in the "ploints'raised by the Mahlaraja for the postponement which he bas
advocated. . ’

. “Qertain other Hon'ble Members pointed out that the  number of
Traculties which we propose to éreate is too small, and that there ought to be
3 Faculty’of Commerce, a Faculty of Engineering and a Faculty of Technology.
In reply to'that criticism I wish only to point out that there are at this momeat
at Dacca materials in existence for the immediate creation of the three Faculties
which arc expressly mentioned in:clause 23 of the Bill, and in consequence, those
three Faculties have been named in the clause ; but at the same timc a provision
is made in that clanse for the creation of other Faculties hereafter. The reason for
‘that is obvious. No statutory enactment could in express terms at the outset
. provide for the creation of Faculties in the mannerin which clause 23 bus
, '.{:l‘ovided,_ unless there was either the material in existence already or a like-
;- 1lihood ‘of the matorial coming into existence immediately after the passing of
. the cnactment. That is the sole reason why none of the other Faculties are
‘mentioned, hut provision is made in clause 23 for the creation of other Faculties,
and I have no doubt that when the University does really come. into existence
‘and the various bodies, the creation of which is contemplated by the Bill,
" actually are created, if they find that there are prospects of successfully running
- “those Faoulties which my Hon'ble friends have mentioned, then I haveno dopbt
" that theTauthorities of the University will -create those Faculties. But in any
. _case the addition of one or two more Faculties is a matter which can be consider-
- &d in the Select Committee stage. As I said in my openiug speech, the Gov-
etnment. is ‘ot tied down fimally to every provision of the Bill as it has now
heen framed,.
273LD .28
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“Some of my friends objccted to the introduction of communal representa-
tion in the University bodies. My Hon'ble friend Mr. Sinha asked me to paint
out in the Report of the Commisson sxy reference to the application of the
prinsiple of communal representation. Well, 1 need only refer him to just
two or three places in the Report of the ommission to show that we have in
this respect erely carried out.the recommendations of the Commission. If he
will refer to page 217 where the, constitution of the Cowrt is described in the
Report of the Commission,.he will find for instance, in regard to the representa-
tion of graduates—* 3Q graduates.of the University elected .by “the registered
graduates from their own body, of whom 15 should be Muslim' gradustes elected
by the graduates registered as Muslim graduates.’

“Theri he will find 40 membcrs appointed by the Chancellor, of whom not
less than 20 shall be Mussalmans.’

* Then inanother part of the Report, at page 219, in the constitution of
the Executive Council, he will find ‘4 persons appointed by the Chancellor,
of whom 2 shall be Mussalmans.’ Then * four persons elected by the Court,
two of these being elected by the Muslim members of the Court,’ .and so on.
1 think 'it is' hardly neccssary for me at this stage to cite for the benefit of my
Hon'ble friend the various passages dealing with the question of Muhammadan
representation in the Li-port. "He must have scen from the few references I
have made that the Commission have provided for Muhammadan represeritation,
and we have simply embodied inthe Bill the recommendations of the .Com-
mission.

. % Certain other matters to which Hon’ble Members have invited attention
are really matters of detail which do not require any discustion at this stage.

* It will be open to Hon'ble Members to invite the attention of the Select Com-
mittee to them, and as I said in my opening address, opinions received from
Local Governments, from the Universities and from public bodies between the
date of the introduction of the Bill and ita reference to the Seleat Committee,
will be duly considered by the Belect Committee. - - :

*I am grateful to my Hon'ble friends for their kindly references to myself
and I am very glad indeed that the Bill has received such a warm welcome a$
the hauds of representatives of all provinces.”

The motion was put and agreed to.

* The Hon'ble Mr. Shafl :—* My Lord, I now beg to introduce the
Bill and to move that the Bill, together with the Btatement of Objects and
Reasons relating thereto, be published in the Gazotte of India in English and
. in the local official Gazettes in English and in such other langnages as the
Local Governments think fit.”

‘The motion was put and agreed to.

The Council then adjourned till 11' A.x. on Friday, the 12th September,

1919, ,
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 The 18th September, 1910. "] Ofy. Seorelary b0 éhe Governinent of India.
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